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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART I1l—SEC. 4]

1.2 T TS ATAHAAT § THTIAT T ST Aol I F e gi |
1.3 I afF=w yrfdsrer & asft Mafaa se=tar s st g == et F aqar saHgRe
2 AT a9t w9 AR g

1.T 3t o — = Affaet & Fafia sram o= aiw 29 & i gge 3w At % aga R |
TET I¥ qE€T FHATRAT &1 24 AT F =i & Jqare Hash 71T ST

(2) =7 BfFRFwl F Iy g T 1 T Gafd U2 § SUT Haiiq uaed FHE i Fathg Rae qEr
T qiAteT, afedT, Tarefa F fore sga &ar, qfe sfs i srafer % for efaer o smosm

2. gieTTe:
= AAFHT § , 9 a9 o 92 F = ruterd 7 &l —

T )" IrRfea T S AT " & g G AT ST LR AT ATAS(HE A F IUHT F U FHAT
At g e wrtersrer it R Tar § o &1 & arifora &< o mm g;

A1) " st " & ad FETe s sifafRae, 1994 (1994 &1 55), AHF-THT 9T AT
Terrtera, TS €;

oT) ot oT % Heg ¥ " Agie Wiy " & arfes T (Jar i AT oad s FHAEr T i)
7 2003 & SUTEE IUGT 1 F FiaAH (3) § TATAHRE ISR AT B ;

) " THTSIE " | FeqH TR ZIT He< i HE&T 9 6 a7 [AAies FanT § 987 it §edT &l 984
FAT g, g T ff [Bfrg sraeasarali & e 9T < A7 aqtees By w@a 1w ae #iv
AFITFAT ; ATHIT 2

2) "wrrarsRcerd srferfe=m 7 amer 3 F refi ioq AT AT yrfereRr, i g;

TF) " A8 " | AIATT AT JTTEReor o T2l 7 a1 A9 g

STY) " STeqer " | SATT=AH sl 7T 3 il IT-GTT (3) & @ (F) & 7l g anfarsmaor 7 srexer st
z;

TH) " T VSRR " | TeTeT TqAT Hils [UHTd aaed orar =9 MAgeregey gy @@y ar

e straer g7 WTfERa e st SIfood <;

ars) " fawmfrr Swfiea " & w& wiiE sfwva g e Rafwa sraw 9= e far @ 2 s s
grfereRer o fReft ot T 9% 9% Ug g § q9ar oI o ©;

) " et ol afafa & ff o I Ereta o e = F o i st atea

) " FHAT " T AT ZIRT AT vy a1+t =9 # s =fxe arfesa 8, Sad At a1t *
o gfaf=ge o% o =ai~e q7 i 92 . qiove] A §, fheq S9eh sasta TTreEr gy
afereh Torgat, |faaT 9% fAeeh =t AT fovegar srfafaawr, 1961 (1961 1 52) F o1efie wawr siereaarefi
arTferer IET g




[#TT HI—=vE 4] ST T TSI : AHTATIT 3

U) " HEAYTAS U " | HAY FAITAF A THFRLT TAT STF SHIL % IS o |, FAUTAF HQ9F U THFRET
Y F IS T AT 8;

TH) " GEHL " AT TR AT €,
TH) " WG " | TeAeT AT GGET AT TN A1 Hls, AT G ATAFd T FREITAH ATTUT &,

) "I " F ATTAFHIT AT TUITTorh TaeT ATHIT § A THH A AeqeT ATHA g AT ATSHIT
#¥ &7 3 Y 374 (3) F we (@) H AfEy uaw qaeg Tk siasia gl 8

o) " HTE " | ST HIg AT €,

) " A-FEAIEF 9 " F F g TRAT (TA2-1) 3T T0F TIT UL % U2, IS Afeqs (THsil) (Te-
10) ¥ =¥ T% * 9T ATq T;

) " ST FHATL " T UHT FHAT SATHAT g ST TATIHT0T F1T UH 98 9 7w T am € S w19 &
o foreeft afveer srafer 3 Harossh w7 & O T o TETd Y F AT g

UH) " 9" H FIS VAT 9% AT g oreren forg saf<n v et a7 el g o7 a7 §iaer / IaEgn
¥ s o T g

&) " afdteredia " & TET FEEE e g et R st g w=figa a7 9w A e g, e
o e et i < 2;
) " WAt AN " AT A AT T § qrw 31 REaT % g At av A g qer

A7) " srearft AT " & AT FHERE i & S e it g e AR amfa F R
T STEATHY 9% q¥ ¥ T 8 AT TATHY U9 F Forw st srame ow fAgie s 2

3. U= -ATTEFa 9&aT 9 U GHAFRT TTTHT:

3.1 = RAFIET F IS g 9T WIiEwer & s awn /el § ared 98, 394 9qg, T A
FaaaT == At F 4w 4 7 fafAfde % sqam g

3.2 = A=Al F yw g & arg, A= U=t § uat 7 witesa &d1 a9 =9 T R o &
ITFARTOT TR F9I-a97 q¥ gt & s |

3.3  TTEao HT-H9T T ATl g UL [ATHT avl § T&l % HC&AT I %l 38 F & (T g
o, 7 TRFLIT AT THIT FT ThaT g, 6T Toh TTEAT (FAT 6T TTHET o0 e FHATAT 6
ariertae) fAafRaw, 2003 T 9T 4 (2) F F@(T Ale § TEe™ Far T g |

3.4  sTemer, TTTRrRTEY o STHIa & = fafa=at F 977 -4 § onfoer usi  srefmar #rg ot g oat 7
AT T FHhaAT 2 |

3.5 rETETOT qREATaat § 37 orfRRaT o TATAISTT & qY, STeqeT TIIehT<T il AqHIET T e A7
A I8 9T TATH dHAT | HETTAT AT J-FHTAITAF 2T H ITLH IS H ATHRET (Hgh HT T T
g, o wtersor & B & St amr s s sgey I § 39t Sy At @& = R #
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AT F q1E IS H IR ARTAT TT KT ST Ghedt ¢ | 0H TRt T serer v ofter 27 a1 #°r g

ERiSil

3.6

3.7

Sfeatiar ITeq ARy RIHH1 D0 T ST SFHTIRO G faat § sar«=giT @i g &
TETT ATTAT F FHATIAT o6 HAT 7 fAeaTe qeawTe & fRermtaaent & e fFar ST aear €

TR Fae a2 T ST AT E, AT T wrrerr gy Faiia G s
4, FeTfire i Soft 7 it ;

4.1 TS § 937 il §&F T  FAITAH S I-FIAITAH aviehd (ohaT TAT § TAT THT A1 / T2 HT

wtaur Rt #, Fgiet == B & T4 § aftla Bt aaaee & a9 s

e s = g
(i) FrigTer:
</ s 01.01.1997 & 01.01.2007 & ke
I JaHT( €0) IqTHT (T0)
.4 |#MZ  FeiUeE UF | 8600-250-14600 1 16,400-3% -40500 | ‘&
qHeET
£ | FEIE YA U HAFA | 10750-300-16750 J 20,600-3% -46500
£.3 | I9UF T HEHE 13000-350-18250 _ | 24,900-3% -50500
$4 | A IEUF U HERA | 14500-350-18700 || 29,100-3% -54500
£5 | FETIE WETIALE 16000-400-20800 || 32,900-3% -58000
REREICRELED
(T i) | e HeRe
$.6 | STHEHEEF UF AWA | 17500-400-22300 || 36,600-3% -62000 | g
£.7 |°9IF  WEEEF  UH | 18500-450-23900 || 43,200-3% -66000
SRER)
$.8 | WETIEHE U AHAE 20500-500-26500 || 51,300-3% -73000
t9 |FHUE® A9 U | 23750-600-28550 | 62,000-3% -80000
BRER)




[WTT HI—ave 4]

AL T TSI AHTYTL

(ii) A-HTEIT
we/ |U= 01.01.1997 & aq=91= (X0 ) | 01.01.2007 e
e ITTHH(EO0 )
UaEq | FATS URET Ue | 4400-75-5300-90-6920 10,200-3% &
AR 23,000
UqS-2 | TET UE Hee 4900-95-6040-110-8020 | | 11,000-3%
24,500
a3 | Ats Wi A | 5300-115-6680-135-9110 11.500-3%
AR 26,000
uTi-4 | HEY HEEE U | 5500-140-7180-160-10060 | 12,500-3%
AT 28,500
UE-5 | HETAE U HEhe 5800-160-7720-180-10960 || 13,400-3%
30,500
uTs-6 | Y WEEE U | 6300-180-8460-200-12060 || 14,500-3%
AT 33,500 iy
UAs-7 | THAEE I qHEw 6500-200-8900-220-12860 || 15,000-3%
35,500
us-g | AeTerE U weher 7200-230-9960-250-14460 || 16,000-3%
38,900
magg |Afts  @eftE® U | 8000-260-11120-290-16340 | 17,000-3% e
AT 1 39,500
10 (3t arefrer  (TEST) | 9000-300-18000 18,500-3%
REEE] 40,000

4.2 gTFEFTor FT fAEHIa THT-99T T JqAHT a2 1 ATeH1E R

4.3 JTTER2or 7 |aT § 9T 70 T FHATAT T TTIEHT0T o AqAITd daaATT | & T & v@r S, S
T 93 a2 FT T AT F o q9T 99T 9 q=9ad § g 3T 39 U AN 7, 54 & =9 At -3 °

oo FRAT AT B

4.4 S/ IR F 3 U% & o0 sraes 36T g a7 afs 98 3g U & o 9afeg §9a § 8, a7 59 F=e ug
o7 R o ST |t € o o a8 39 forT a8 Suged 21 Y a8 Tl FA AT TogE ol |

5. Frrfer T

fatersr o2i & e Srieerrfat s wfara & (Far i e o s FE=rtt F arfetas) @R, 2003

H srqeeh-1 92 qrearioa T = g, S @ @y & yeqa BT Smar g
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IERUNRLIEER
FH 0 T T AT GRS IR
1 2 3
1. T FHART (IO U, &, = 7 ) qeTeT
2. 0 d U IHY A= H wC HIET (AT HHTE)
¥t FEITART Aigd ATLTS Teereh Tq< qoh 6 THT
EIRRICED
3. feTfa qearers & a9t o 4t EIREIEEARECENCICEIEIEE)
(A=), | U S FHAT
TAT ST ST ATLAT SATETT I
fAere o ST €
4. I ST FHATL AT qeame § 37 Aerayd (AT S919e)

5 &= FRATAAT, AraaTeeld garsaigl 9% I g FrETaat § &=y ST Mees/ dage
S (F-FrraTE) FraTEE & vd < Aoft F ZArS gl o7 fAmreTe e
FHART F0¥ 3 | Sfeafua & afafs

6. T T TR % FHATL

(T) AT gaTssrg/ & FAd

IT HETISEF (AT FHTL)

() 97 FAEAY A LA BANVINT et s e
F I

A=l

Heft ot v A wrret

6. AL T - FIEAITAS T A-HEITAS FS< | et wlT (ST

6.1 AT TTIFHIU & dTg § MeAfeiagd €<l 9¢ Adt, et At o ATead § i St o
T FAL FgT SO

(EIRRISEREUT



[WTT HI—ave 4] ST T TSI : AHTATIT 7

TT | wW/Us I T % (TFrer) Rfafeaw

U -6 SH. 25% qF Tg UF GHARET TEYE g A THE
ST Faar gt B sro, st getaa
Rfaftaa ¥ smror = % F=v A wgar
T 975 IEfEaTE it & forg suersy
T2 |

T |23 EEEED 25% * fefRrfeer it sraeasar % T A

ELI #{7g 75%** RfRrfeer it sagerar ¥ T A

FAATAT

e T AT F AT | T AT a1l &1 o0 e fAega T4t o daqad aqads -1 § [AFAfee

2l

A 2-3 3T 2-1 w20 § A=ETT e § € A% uE A HE w A g |

* T ST A= & Fe< H 9970 G947 § FAITah 3T Agl g, af TaeT % ITE ST Hlel & o0
RaTRa 25% 927 | UX 39H ATehe | TG &l T T [AaFRITeHT gl

** 2 1 TY F 25% Tal F AAni A-wrarerst 7 99T S g9 O F Fatia yeem s
TRIAT TEd g &Y [Heiia oy 70 s AT9Est 1 20 F:3d 21

(ii) E-FrAUTAS AT
IT | < e | 9 (qfrer) it
# | vage |0 100% o, B4, ==, qfy, &y, v, =x
TeTa TS, yETAq, dee, fuw, udE, @9\
SN
# | vags | WEEE 100% FET, B (FETEF), AUw, THeE, wea
THTEA ATfR)
|1 uTE4 | FY 100% Frrr, [fEw, sorfesd, o, s,
iRk ZruH, ¥, ¥R, THEr, 919 g6 g, TreET
B
S| uag | FEE 100% forfaer, safesar, fuw, Afesd, @R, =T,
LR TS T AT
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6.2  HEL, TEHY, Tereraitaer oY Seiifaa i (Rfeer) qur (serfeenen), srftrerae dereit & f=3fy gt =t
FATS FEATAS (5 -1) (T I AR BN) F T H Ta9 7a7 Srowm it gfdeqw #1 awaarg@as @1
A & TR, Ire He¥ H ATHA (AT STTUAT |

6.2.1 T AT T FIFT FHIA: I HATS FATTAR(S-1) T THGF (T -3) T FROHT 6 T HIASS
FIHATAR(S-1) ST TILF (2 -3) FT TTTHIT 31T TAHTT ed ! qiga T Fhar STTos |

BTATTR, T, §TY 3fiT ToFeivead | U4S -6 ¥q¥ U¥ Y § Jaa+ Ifeve] & &9 § FFar s
3IY Ivg AATHTT Tgl eIl &f SATUIMT ST T o e Treeqor 92T Tol e o |
6.2.2 FAMT TIALE H FAATT TZM A § Tgol A1l (HGTd AT, TG0 AT AR BT, T&IT HeAT
LR
6.3 el WAT F ATEAT F T A ATA T&T 6 [0 TedF I8 Hl AGeTHdT 6 §a¥ H [@Aeqd JRadr T
AALTF AT & Ta&T & (A8 HAT ST | 378 AqauH-1 (FEITAF) A2 Tqaq- || (FT-FHEareas) §
Hre dr e T @ 81 e S § Bfeer U=t # 29.08.2011 & T@ FIAATT TG0 e ATl
FHATAT & forg #eft At / Tarafa g reafors Angar / Aqea aqad- |1 7 9w 147 g
6.4  ITUH AT & forw feerteat it @ieft |t ArfadT @ {1 & daqgae g |
6.5 UF AW srEfer & forw gierefslt & € F YA T H TRT AN o6 TAAT 6T Tohelt AT Ara9=T=har

AT |, Gediahd 98 & oI Ivg s et Rafea Temme @it Sfaagar § TereHies gy areaar
T FRTT /| SATAATAE qearei T o som)

7. 19 fafacer:

T T % TG Aigd (AT Il & o7 F71 fAfH<er 71 i 9% s -1 3% || F A gihr i 54T &

TUT-q9T 9 gaq yrtaer g fRatfa G stom e Fer / Gfefeam % oo st s i atw
frorwsar o o= T gU sreaet AT | w1 A9 i 99T-HHT 9 G AT ST g9har 2|

8. =TI HT qI:
(i) TAUT T TL AAT o (70 S AL I STAATE ST ATAT T 0T 0l A1 F9AT AT G

@< T FIT FT TLAHT
TET |56 ThiteT, foreH ferferd areT sie |areTenTe ariHe g

£.3 forfera oher e amamer
T | £-1 forfera ohar

uTe-6 | forfed sz 3= 2, Sefamar |
TR W | rgs | PR o ve v, wEtAm A
Ue-4 | forferd oliX 3e e, STt Aar e |
TR Y | oA | EE e
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10.

(i) 9w AforT sratq HuAuH, soweiay, b, Shfagian, &fe, aader (STeae [ T
A7 20.10.2011 & f&3erT), aTeqEaT s dft ve vHuE § 9 F oy, Wi (3e) 37 T
ST

(7) 9T & for et Srerfors amaar & getea ot 9% 70% s, a9
(&) AT S, AT G, AT ST, SUs, A 9% 30% T9

(iii) TEHT TiEa sv et Ao § Wt F forw, aiE (Fer) FAerE gem:
() uz F forg Metia deaforr aear & d@&tea B 1w 50% weor; qar
() I T, AT i, T ATHEAFAT, S, s 9T 50% T

(iv) Rfaferm & £ -1 wav o= @t & forw, gt arar AMes Fad Ssi=atir a8, = av aut
¥ A AT TAIT K ATT ATAGA AR Fh7 IO 377 srafad SFfeaml F e ShiT F g™ 9w
A g1 % aqE =799 AT ST | e RRafe € -1 % wT w2 ol & §9d ¥, @i
TSR RAT ST o STeTaT 37 9T Futerd €, F4 ATiAT ST Srtrd AteTs T o §
e 9 % e 9T fRaT St

(v) FAY FTAITAF (TEHT) / FTAT TATIR i AT, TAT 26 [ I o8, AT ATT 3{T 9T avetr
H STEAT ITCT FA, ST Y AR T, I AT A0 |

go fasmae (sraiq s ud TR wrtad # SAfEg=ET & Areas § reft wdfh) iy sefieart
Ft Wl e 9 A= foma s

9.1 i SeEar argsr SFEard & a1 Tiaeqdl wed & fou 91 &, derq 4 9 G=a
g (92T) & forg Merifea AfFcem (A1) 1 @ #3201

9.2 framfr SwfiEaml #1 Jfe F e 92 9rgelr dnN o qH1 HJET S0, i 398 39§
srferaa® 10 a9 aF ¥ ge T2 o S i srqafa grft |

Ieg, TS o HIAY I TG ATAT & (o0 3= Fieh (F2o7) a7 s |

9.3 HAFIF  [TAER [T T qgfd & A1e| ¥ 9 Arar yw Bl @
T foramits S¥tea wed § fafvs & / e § Rt % o st @dt ot ofer |
IqEAT g o o 917 g

AL T U & o srferemaw ey T wieft wet # e § Matha £ st S

AT AT/ A Sesid / o [T avf, qaqd afa, dqaar e 1d i et
F WA § qLRTT T AT F SATATE FE T&T T JATAT |

10.1 oo TefT At / ot sfaanft | woff 37 AreATeRT % ATeH § 9ot o aHg-aA 77 e 7w
T g
HfaT SFHTaaTl & &gt weff, farwrft gfaanft @dt a7 arerenre & wreaw | 9l 9 4% & Ia ° g2

2
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1. et st g g A F=REl/ favrfia sefieert & aae &0 e

11.1 9T FAATA:

11.1.1 HTelT AT 6 9% 9T Hh & o1 99 70 SFEam F7 IHE 9ad, Eaa: 39 98 & J7a9
FATAT | T AT StToa 5| o7 39 e BT T 8 1 9T, S YRISE ad| Todd AT
H e 9T AT ST FFaT g, AT dIF 9ad gig § ATIF gl gl qhal § | T8 o qurT
SeftEaml # S gat & forw Al av yrifsrs aae Rateor 6 frerfer w7 gu, === afafa
ATATAHTE H IFHTEATT T TIAT, AT, TRAAT T2 ¥ HISET TFAdT ¥ HiSE Trafsert
o7 fa=m

11.1.2 &t T o =af<r 7 B 08 91 o2 R BT simar g ST e a99-Ae (aTew w@6)
AN g1 § S ag UHT Agh & uger &x a1 frdt asF aeae at frdtr |t qrasti=s &9 &
SYHH | HAT H LT &1 AT =T TATH LT &, Ol MFh IEawr / =9+ affta s &5 & 39
T % A T (FLTT T Tl §, 0T ad T AT 36 1T Atad &7 § U fFamr # foar
TAT AT AT IF 9a9 V& FLA 6 {10 IHHT g9 T AT AT a1 g, A7 AT 3= qw7=Aw
ST

11.2 iy sefiEar:

11.2.1 AR & | 37 IT T A & o 9@a Bamia SEiEa &7 309 U Siaad (F7eHd)
Fa g F SArewe Faa B Srom 7fT = g6 Faa G @ aqq Sgae aa e T 70 8
AT FHAT T 9dq 3g ddqA & ga¥ w2 92 F=a G smomm)

11.2.2 If* 3IF I W Fghe g o2 FFani sefieas M9 U § oT9+T STt 9aq gig & 918 3¢ IS
H AT Ja9 FIq FET A1gaT §, 97 98 3¢ IS ° FIRE F UF "gie & daY uE GEer §
THAT g1 Tk FTE TANT AT 127 forehed sifam e srfersredT g

11.2.3  ZTAX FIeT & dgd I 0 M0 Aarig setear Fefofad ardr & g9ae 6.

(7) AT ErT / ST AREE 2003 Far 99E-99T 9T GLTAd (FATHIaL0T SAqa, S ua
FEAZ THT T2 1 T FISHY) AL 6 AT FIHF TATAT (THAT Shefe) Tagd, ITT
AT, ST 9T ST aTe aiagd W |

(3T) I FIT AT T I FAT T TFAATT ST FE ARH / FET AT TTF FIA 6 3297 & (o0 0T
cagcenll
12. T S/ Aqg=a Sasa / 7 GgsT o, Rt wd qoaE st s g s ek
fara
AL T FHI-H9T I AT Aqe=d ST/ A= ST / 37 gt av / [aqd aive,
fresegSt | Hatad safhdl fe & o 98t o2 Seeont 3T RImdi it Iqafd & d99 § 996 *
et wr srfag = e iRt g F212 | 9 BT ST
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13.  fafAfdse aftr & saivea % forg digt wdt (Sem) § fFaw g

13.1 Fg fafatase 9oft F srfrat &1 "@reft et & 9=t 92 et & @ow ge & aaata & o
St foF = fAfse o &

(i) TTRrcEgeT A T
U ST<h fSrent STH STTEERTor il TRATSTATS 1 TATT H & (o0 ATSRId ol STt g Y
e aRoTTHEa=T I FAUHT SATSiTaT & Ff=d g1 AT 81 Sve SN Fe H Tfigd gai F o
g T AT ' T off a7 % Ao 39 g 3t e & e T s, aad A
TEHRTT T A % AgETe Haiia BfRce 1 @ #a 2t |
(ii) FTF FHATAT 6 AT
A FHATL A7 AT qg T A7 "= et 1 95 92 "t At § I9erey Raq 92 F forg
STTErRT0T H Saeaendr da-arieis fRurfa & sieme ¥ st TR 3 Sq9d & AeT e
# gt fRu S & forw o= sy 3 o g0 | i, I FEATAl  ArtEai d aratewar
2T ST St SIET o 30 gHedT & F10 o g5 2l | 30 qag | = 7w S arer =
T qq FHATL 6 TRATT T A7,
1. TSI ST e AT g FHHAT o ST TEET shl eq 10 TR,

Y. ot v g, o7

. Iq FHAT FIRT GIeT T2 ARy 37 arfde
A &t TRl AT 7 AT TSR FHATAT FIT AT qgl 30T TAT § 94T Iia Ia et
ST & o0 streas T 36T 8, STateh siaash Sed9T 9T § ad 9T 396 ST Hgh & forg
A I o= T ST =9 S § gq FHART & TRa § U FHH1S 9667 F7 9@ 1
2T T& Hgadqul HIMES gl qT=dT d9ee Rgiag #3d & forw dee yrieers B s
SieT &1 MTEE F7 9haT g1 39 e & TASH! & (o, 'St &7 79 Fad O (7 T9F ),
srfaaTed qEET (AT 3= ) AT @Ear 21 ga FHER F# A9 g, IEIEHr it qa1 7§ Bd g0
YA ATAT FHATN | AT (< U et a9 § 99 T i = I | €refy weff % 98f % 5% &
arfere gl gl
d FHATT o AT [ ATHAT 6 ST 92 I Fd 07, TH 99 9 ordT S 6 a8
qad FHART & IRER i T@ATT HAT T TRAR i @A w2 § A6 g 90 49
TTTERTET GTT ITehT SaT FHTT Sl ST Tehcl T

(iii) SoFE fems
TTTEERTOT & 39T 6 AT HHd AThed & FANI0T (STd 3T & &= H TR0 ol THT
Tiafafast e FEFAT F T TTETET TS FT 6 (o0 TTEFLT 7 qrasi«as ITRA °dl &
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STHIEART ¥ SATEad YT #3 (o 90 § @A ST Q| Saiad @anT 6 raeadwmar & Tqar
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(ii T = (I TR)
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& | (1o ATARTRAT T TgT SA=aT T H A1hd ATAHIRAT § T qT (TH-51) FTLF TET SATUIT, 3T
ATIFHT e Tgd s=ar A< § a7 TIT § Irg =gl & H a¥( i ATTFHRT § T d1 (TA-5ATh)
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AT TIAT TET 3T TS TodToh TRAT T FI(T
18. |TEATEHT 3T T4EAT
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(2) Fruse & forw srfersraw i 50 g |
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foravor gy AreTeR F oo wEErd f S (BhRET) AT STt s @Y 9wer & I, ST
=T €9 | e STfearl & ATt R
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(T ) =1
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18.3 &ty wruTes Mwerd / fAaHIae Maers T 92 | § U= |V (T FI) T 6 F99 TeRaT &
At (ff FTTTHTEE) oY T& 9a1+q EEe /T % O aqT 1 312 ¥ 17.02.2017 | gerrterg fam @ &,
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3 60 | & 40 i qatf™, T I= - F forw e i 65 § 7 42 i
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AIRPORTS AUTHORITY OF INDIA
NOTIFICATION
New Delhi, the 16th January, 2020
Airports Authority of India (Recruitment and Promotion) Regulations, 2020

No. A.60011/67/2011-PP (Pt-1).—In exercise of the powers conferred by Sub-Section (1) read with the Clause
(b) of Sub-Section (2) of Section 42 of the Airports Authority of India Act, 1994 (55 of 1994), the Airports Authority of
India, with the approval of the Central Government, hereby makes the following Regulations, namely:

SECTION-I
GENERAL
1. SHORT TITLE, COMMENCEMENT AND APPLICATION :
1.1  These may be called the Airports Authority of India (Recruitment and Promotion) Regulations, 2020.
1.2 These shall come into force on the date of their Gazette Notification.

1.3 These Regulations shall apply to all regular employees of the Authority and to all persons employed by
the Authority on deputation in accordance with the Regulations.

1A. INITIAL CONSTITUTION.- (1) The incumbent holding the posts in Authority under these regulations
immediately before the commencement of these regulations on regular basis shall be deemed to have been appointed in
accordance with the provisions of these regulations.

2 The regular continuous service of incumbent referred to above in the respective grade immediately before the
commencement of these regulations shall be taken into account for the purpose of period of probation, seniority,
qualifying service for promotion, confirmation etc.

2. DEFINITIONS:
In these Regulations, unless the context otherwise requires -

a) “Absorptionist” means an employee belonging to the Central or State Government or Public Sector
Undertaking who has been permanently absorbed in the regular service of the Authority;

b) "Act" means the Airports Authority of India Act, 1994 (55 of 1994), as amended from time to time;

c) "Appointing Authority” in relation to a post means the Authority as specified in Col. 3 of Annexure-I annexed
to the AAI (General Conditions of Service and Remuneration of Employees) Regulations, 2003;

d) “Apportioning” means identifying the number of posts in the specified disciplines by the Competent Authority
within the cadre strength, which need to be filled up at two or more different levels depending upon the specific
requirements of the organization.

e) "Authority" means the Airports Authority of India constituted under section 3 of the Act;
f)  "Board” means the Board of Members of the Airports Authority of India;

g) "Chairperson" means the Chairperson of the Authority appointed under Clause (a) of Sub-Section (3) of
Section 3 of the Act;

h) "Competent Authority” means the Chairperson or any Whole-Time Member or any officer authorized by the
Chairperson in this behalf by general or special order;

i) “Departmental Candidates” means the officials who have been appointed on regular basis and who hold posts
or hold liens on any permanent post of the Authority;

j)  “Departmental Promotion Committee” means a Committee constituted to consider promotions in any grade;

k) “Employee" means a person appointed by the Authority either on temporary or permanent basis including the
deputationists and trainees on stipend recruited against regular posts, but does not include a person employed by
the Authority on daily wages, contract or apprentices paid under the Apprenticeship Act, 1961 (52 of 1961);

[)  “Executive Posts” means the posts in the grade of Junior Executive & equivalent and above, up to the level of
ED & equivalent;

m) “Government” means the Government of India;
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n) “Management” means the Chairperson or Member or any other Executive of the Authority so authorized by
the Chairperson;

0) "Member" means a Full time Member of the Authority and includes the Chairperson but does not include an
ex-officio Member referred to in Clause (b) of Sub-Section (3) of Section 3 of the Act.

p) "Month" means the calendar month;

q) “Non-Executive Posts” means the posts in the grade of Jr. Attendant(NE-1) and equivalent and above, upto
the level of Sr. Supdt.(SG) (NE-10);

r)  "Permanent Employee" means an employee who has been appointed by the Authority against a post which has
been sanctioned and who has been confirmed after completion of probation period satisfactorily;

s)  “Post’ means any post against which a person has been appointed on temporary or permanent basis or on
Contract/Deputation;

t)  "Probationer" means an employee who has been appointed by the Authority against a sanctioned post but
has not been confirmed;

u)  “Recruitment Year” means the year commencing from Ist January to 31st December of the year; and

v) "Temporary Employee" means an employee who has been appointed by the Authority against a temporary

post sanctioned for a specified period or appointed on temporary basis against a permanent post.

3. GRADES AUTHORISED STRENGTH AND ENABLING PROVISIONS:

4.
4.1

3.1  The posts included in the various grades/cadres of the Authority, their group, level and the scales of pay on

the commencement of these Regulations shall be as specified in Para 4 of these Regulations.

3.2 After the commencement of these Regulations, the authorized strength of the posts in various grades shall

be such as may from time to time be determined by the Authority.

3.3  The Authority may create posts and make additions or deletions to the strength of the posts in various

grades as deemed necessary from time to time, as provided in the Note under Section 4(2) of AAI (General
Conditions of Service and Remuneration of Employees) Regulations, 2003.

3.4  The Chairperson may with the approval of Authority include any allied posts other than those included in

Para-4 of these Regulations.

3.5 In exceptional circumstances and beyond delegation of powers, the Chairperson may with the approval of

Authority appoint an officer to an appropriate grade in the Executive or Non-Executive cadre in a
temporary or in a substantive capacity as may be deemed fit in the interest of the Authority and fix his
seniority in the grade after taking into account his continuous regular service in the analogous grade. Any
such induction will be reported to the Board at the earliest.

3.6  Re-employment of superannuated Govt. servants/ extension of service of AAI employees beyond the age

of superannuation in exceptional circumstances can be made in accordance with the Government
guidelines.

3.7 Incertain circumstances, appointments may be made on a consolidated salary as may be determined by the

Competent Authority instead of regular pay-scales enumerated in Para-4 of these Regulations.
CATEGORISATION OF CADRES/GRADES:

The posts in Authority are broadly categorized as Executive and Non-Executive and all in the following
groups/levels:

() Executives:
Level/ Designation Pay Scales w.e.f. | Pay Scales w.e.f. | Group
Grade 01.01.1997 () 01.01.2007. ()
E-1 Junior Executive & | 8600-250-14600 16400-3%-40500 ~ | “B”
equivalent l
E-2 Assistant Manager & | 10750-300-16750 20600-3%-46500J
equivalent
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E-3 Manager & equivalent 13000-350-18250 | 24900-3%-50500 \
E-4 Senior Manager & 14500-350-18700 | 29100-3%-54500 || “A”
equivalent
E-5 Assistant General 16000-400-20800 | 32900-3%-58000
Manager [earlier Sr.
Manager (SG)] &
equivalent
E-6 Deputy General 17500-400-22300 | 36600-3%-62000
Manager & equivalent
E-7 Joint General Manager | 18500-450-23900 | 43200-3%-66000
& equivalent
E-8 General Manager & 20500-500-26500 | 51300-3%-73000
equivalent
E-9 Executive Director & 23750-600-28550 | 62000-3%-80000
equivalent }
(i) Non-Executives:
Level/ Designation Pay Scales w.e.f. | Pay Scales we.e.f. | Group
Grade 01.01.1997 () 01.01.2007. ()
NE-1 Junior Attendant & 4400-75-5300-90- | 10200-3%-23000 -~
equivalent 6920
NE -2 Attendant & equivalent | 4900-95-6040- 11000-3%-24500 > «p”
110-8020
NE -3 Senior Attendant & 5300-115-6680- 11500-3%-26000
equivalent 135-9110
NE -4 Junior Assistant & 5500-140-7180- 12500-3%-28500
equivalent 160-10060
NE -5 Assistant & equivalent | 5800-160-7720- 13400-3%-30500
180-10960
NE -6 Senior Assistant & 6300-180-8460- | 14500-3%-33500 “c”
equivalent 200-12060
NE -7 Supervisor & 6500-200-8900- 15000-3%-35500
equivalent 220-12860
NE -8 Superintendent & 7200-230-9960- 16000-3%-38900
equivalent 250-14460
NE -9 Senior Superintendent 8000-260-11120- | 17000-3%-39500
& equivalent 290-16340 l
“B”
NE-10 Senior Superintendent 9000-300-18000 18500-3%-40000 J
(SG) & equivalent.
4.2 The Authority will have the discretion to change the scales of pay from time to time.
4.3 Employees recruited in the Authority’s service shall be placed in any of the approved pay scales of the

Authority as prevailing from time to time and applicable to the post to which recruitment is made, save as

provided in Para-3 of these Regulations.

4.4 The candidate who has applied for a higher post or if he is in the Select Panel for a higher post can be appointed
in a lower post subject to his suitability and willingness to accept the same.
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5. APPOINTING AUTHORITIES:
The Appointing Authorities of various posts have been defined in Annexure-I of AAI (General Conditions of
Service and Remuneration of Employees) Regulations, 2003, which is reproduced as hereunder:
Appointing Authority
S.NO Name of the Post Appointing Authority
1 2 3
1 All employees (Group A, B, Cand D)  Chairperson
2 All executives of the level of Senior Member (HR)
Manager including Group‘B’ and
below
3 All Group B (Non-Executive), C& D  Executive Director (HR)
Employees at Corporate Head Quarter
and those appointed on all India basis
4 Group D employees Dy. General Manager (HR) at
Corporate Head Quarter
5 Employees of Group B (Non- Regional Executive Director at
Executive), C & D categories other Regional Offices/Airport Director at
than mentioned in 3 above at International Airports
Regional Offices; International
Airports
6 Employees of Group D posts at
(@) Intl. Airports/Regional Offices Deputy General Manager (HR)
(b) Other Airports/Stations/Units/ In-  Deputy General Manager (HR
charge of Airport/Station/Unit.
SECTION Il
DIRECT RECRUITMENT & RELATED MATTERS.
6. INDUCTION LEVELS-DIRECT RECRUITMENT (DR) IN EXECUTIVE & NON-EXECUTIVE
CADRES:
6.1 Generally, the intake from outside the Authority through direct recruitment will be at the following
levels called the induction levels:
Q) EXECUTIVE CADRE :
Gr. | Level/G | Designation %age Discipline
rade
A E-6 DGM Upto This is an enabling provision and will be resorted to
250 only when qualified/ eligible candidates in the next
0 below cadre of discipline concerned are not available
for promotion.
E-3 Manager 25%* Disciplines as per requirement”™
B E-1 Junior 75%** Disciplines as per requirement”
Executive
Note : The detailed qualifications and experience required for posts to be filled through DR are specified in

Annexure-1.

 The DR positions in Secretarial cadre in E-3& E-1 levels have been discontinued.
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* In case adequate number of executives are not available from next below cadre the Management would have
discretion to fill up posts from open market beyond 25% posts earmarked for DR quota.

** Remaining 25% posts of E-1 level will be filled up from departmental non-executives subject to possessing
prescribed induction level qualification and meeting other norms as prescribed.

(i) NON- EXECUTIVE CADRE:
Gr. Level Designation %age Discipline

C NE-6 Senior Assistant 100% | Fin. Hindi, Steno, Land, Law, Medical, Store, MT,
Operations., PR, TM, ATC, Communication etc.

C NE-5 Assistant 100% | Cargo, Hindi (Asstt.), TM, Operations, HR, etc.

C NE-4 Junior Assistant 100% | Cargo, Civil, Elect., Electronics, Fire, TM, Land, Store,
MT, HR, Planning etc.

D NE-1 Junior 100% | Civil, Elect, TM, Medical, Store, Ops., HR, etc.
Attendant
6.2 The induction of degree holder Engineer in Communication, ATC, Electronics and Engineering

(Civil) and (Electrical), Fire services be made as Jr. Executive (E-1) (wherever applicable). After successful
completion of prescribed training, they may be inducted in the cadre.

6.2.1 Pay scales of Jr. Executive (E-1) and Manager (E-3) will be granted along with other admissible allowances to
those appointed by direct recruitment to Jr.Executive (E-1) and Manager (E-3) grades respectively instead of
stipend.

However, induction at NE-6 level in ATC, Communication and Electronics shall be made initially as trainees
and, they will be given stipend and not pay scale till they successfully complete the prescribed training.

6.2.2. The selected trainees before joining shall have to furnish prescribed amount of bond, wherever applicable.

6.3 The detailed qualification and the kind of experience required for posts filled through DR will be specified
with reference to the requirement of each post. These are broadly specified in Annexure-l (Executives) &
Annexure-11 (Non-Executives). The education qualification / experiences for direct recruitment / promotions
for employees joined prior to 29.08.2011 to the various grades in the executive cadres are indicated in

Annexure-111.
6.4 Direct Recruitment of sports personnel to above categories will be as per the AAI Sports Policy.
6.5 In case of any requirement for induction of professionally qualified people as Trainees for a specific period,

they will be taken from Govt./Professional Institutes as recognized by AICTE without any commitment for
regular employment against the sanctioned posts.

7. JOB SPECIFICATIONS:

The job specification for various posts including the induction level posts will be broadly as per Annexure-I
& Il and as may be prescribed by the Competent Authority from time to time. The job specifications can be
amended from time to time considering the job demand/specialization required for each cadre/discipline
subject to the approval of the Chairperson.

8. MODE OF SELECTION:

(i) The mode of selection to be generally observed for recruitment to posts at the induction levels will be as
indicated below:

Levels Cadres Mode of Selection
Group ‘A’ E-6 Screening which includes written test and Interview.
E-3 Written Test and Interview.
Group ‘B’ E-1 Written Test
NE-6 Written and Trade Test as applicable.
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Group ‘C’ NE-5 Written and Trade Test as applicable.
NE-4 Written and Trade Test as applicable.
Group ‘D’ NE-1 Trade Test
(ii) For recruitment to professional categories i.e. CNS, Electronics, Finance, Engineering, Law, Technical
(Equipment/Technical merged w.e.f. 20.10.2011), Architecture and CP&MS, the weightage shall be as
follows:
(@ 70% questions on subjects relating to educational qualifications prescribed for the post; and
(b) 30% on General Knowledge, General Intelligence, General Aptitude, English, etc.
(iii) For recruitment to all other categories including ATC, the weightage shall be as follows:
(@) 50% questions on subjects relating to educational qualifications prescribed for the post; and
(b) 50% on General Knowledge, General Intelligence, General Aptitude, English, etc.

(iv) For recruitment at E-1 level in the discipline where eligibility criteria is Engineering Graduate only,
applications will be invited with valid GATE score of last two years and selection will be made as per
merit list prepared based on GATE score of applied candidates. In respect of recruitment at E-1 level in
other disciplines, where eligibility requirement is other than the Engineering Graduate, selection will be
on the basis of merit in the online examination conducted by AAI.

(v) Recruitment of JE (ATC)/Fire etc. will be subject to qualifying the voice test/trade test, physical
measurement and endurance tests, as applicable.

9. CONSIDERATION OF DEPARTMENTAL CANDIDATES AGAINST OPEN ADVERTISEMENT (I.E.
DIRECT RECRUITMENT THROUGH ADVERTISEMENT AND BY NOTIFICATION TO THE
EMPLOYMENT EXCHANGE).

9.1  Departmental candidates are eligible to compete with the external candidates provided they fulfil the
specification(s) as prescribed for the post(s) advertised.

9.2  Departmental candidates will be considered along with outsiders on merit, and may be allowed relaxation
in age by maximum 10 years. They will also be given due weightage for their relevant experience within
the organization.

9.3 Departmental candidates possessing recognized degrees obtained through part-time /
correspondence/distance education mode shall be eligible to appear in the Direct Recruitment examination
conducted against vacancies at various levels/cadres in the organization.

10. AGE:  The maximum age limit for each post will be prescribed in the ‘Direct Recruitment’ specifications
which will be relaxed as per Govt. policy in the case of SC/ST/Other Backward Classes, Ex-Servicemen,
compassionate appointment and the employees of the Authority.

10.1 Fee: Fee will be payable for Direct Recruitment / Departmental Competitive Recruitment or recruitment
through interview as prescribed from time to time. Women candidates are exempted from payment of fees
in Direct Recruitment, Departmental Competitive Recruitment or recruitment through interview.

11. FIXATION OF PAY ON DIRECT APPOINTMENT FOR NEW ENTRANTS/DEPARTMENTAL

CANDIDATES:

11.1 NEW ENTRANTS:

11.1.1 Initial pay of a candidate selected for appointment against a direct recruitment post will ordinarily
be fixed at the minimum of the scale of pay of the post to which he/she is appointed. However,
higher initial pay may be given on the merits of each case but not exceeding three increments.
While recommending the initial pay fixation on appointment against DR posts to deserving
candidates, the Selection Committee will take into consideration the qualifications, experience,
merit performance in the interview and the existing emoluments of the candidate.

11.1.2 Where any person appointed to a post to which a time scale is applicable and he/she has been in
service in any Department of the Central or any State Government or any Public Sector
Undertaking immediately preceding such appointment or there are other sufficient grounds, the
Appointing Authority/Selection Committee may in its discretion fix the pay of the post at which
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11.2

12.

13.
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the pay was last drawn by him/her in such department or undertaking to grant him/her a higher
starting salary as may be deemed proper.

DEPARTMENTAL CANDIDATES:

11.2.1 Pay of a Departmental candidate selected for appointment to a higher post in DR quota will be
fixed by adding one notional increment. In case the pay so arrived at is less than the minimum of
the higher pay scale, then the pay of the employee will be fixed at the minimum of the higher pay
scale.

11.2.2. In case a departmental candidate on his appointment to the higher grade wishes to get his pay in
the higher grade fixed after drawing his next increment in the lower grade, he/she may give an
option within one month of his appointment to the higher grade. The option once exercised will
be final and irrevocable.

11.2.3 The departmental candidates who have appointed under DR quota are entitled for following
benefits:

(&) Transportation of personnel effects, travelling allowance, packing allowance and
transportation of conveyance allowance as per provisions of AAI TA/DA Regulations 2003
or amended from time to time (Excluding transfer grant, DA on transfer & joining time.)

(b) Past service rendered by them will be counted for the purpose of grant of HBA & Car
Advance / Computer Advance.

RESERVATIONS AND CONCESSIONS TO SC/ST/OTHER BACKWARD CLASSES, PERSONS
WITH DISABILITIES AND EX-SERVICEMEN.

The directives of the Government concerning reservations of posts and concessions allowed to  candidates
belonging to Scheduled Caste/Scheduled Tribes/other Backward Classes/ Ex-servicemen, PWD persons etc. as
notified by the Government from time to time will be strictly followed by the notified appointing authorities.

SPECIAL DISPENSATION IN DIRECT RECRUITMENT (DR) TO SPECIFIC CATEGORIES OF
PERSONS:

Certain categories of persons will be allowed special dispensation in appointments to direct recruitment posts as
specified below:

(i) EXPROPRIATED LAND OWNERS:

Individuals whose land is acquired for setting up the Authority's Projects and who are consequently
deprived of their livelihood will be given due consideration in employment against the sanctioned posts
in DR quota in any Group ‘C’ or ‘D’ posts provided they meet the prescribed specifications in
accordance with the Government policy.

(i) DEPENDANTS OF DECEASED EMPLOYEES :

The dependent of a deceased employee will be eligible for consideration for appointment in the
Authority on need-cum-economic status basis against an available direct recruitment vacancy in any
Group ‘C’ or ‘D’ post commensurate with his/her qualifications and experience. Priority will, however, be
given to dependents of those employees who die as a result of an accident while on duty. The broad
parameters which will be considered in this regard are —

a. income of the family of the deceased employee;

b. educational qualifications of the dependent member of the deceased employee seeking employment;
c. number of dependents, and

d. assets & liabilities left by the deceased employee.

The request for compassionate appointment will be considered even if the name of a dependent is not
sponsored by the Employment Exchange or if he/she has not applied against any advertisement provided
the applicant is otherwise eligible. Non-existence of an earning member in the family of the deceased
employee will be an important criterion in this regard. The Competent Authority may specify any other
parameters, to determine the eligible criteria. For purposes of this concession, the ‘dependents’ mean only
sons (or adopted son), unmarried daughters (or adopted daughter) or widow. ‘Deceased employee’ means
an employee who dies while in Authority’s service. Compassionate appointment will not exceed 5% quota
of Direct Recruitment posts in Group ‘C’ and ‘D’ grades in a recruitment year.
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While appointing the dependents of the deceased employee on compassionate grounds, an undertaking may
be taken that they would take care of the family of the deceased employee and failure to maintain the
family may result in termination of their service by the competent authority.

(iif) OUTSTANIDNG SPORTS PERSONS:

Consistent with the Authority’s objective of all round development of human personality and to provide
encouragement to the activities and programs of the Authority in the area of sports, sport persons of repute may be
recruited with the prior approval of the Chairperson in respect of the sports in which the Authority has developed its
own teams for participation in Public Sector Undertaking Sports’ tournaments or other tournaments. Such
recruitment will be made only against the sanctioned strength in DR Quota in accordance with the Sports Policy
enunciated by the Authority subject to the following terms and conditions:

(@) Recruitment of such sports persons will be made commensurate with their relevant experience and

possessing the qualifications required/specified for entry to the grade to which he/she is sought to be
recruited.

(b) In order to be eligible for selection under this special recruitment, candidates should have represented the

Country and/or State in a recognized Championship/Tournament at State, National and/or International level
at least during the three years preceding the date of appointment.

(c) Physical fitness of such sports persons selected for special appointment should be of the highest standard

14.
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and the upper age limit shall be 25 years.
SOURCES OF DIRECT RECRUITMENT (DR):
Recruitment to posts at induction and other levels will normally be made from the sources mentioned below.

Employment Exchanges for posts as prescribed in the Employment Exchanges (Compulsory Notification of
Vacancies) Act, 1959 and/or Government directives issued from time to time.

Direct recruitment by advertisement in the Press/Electronic Media

By considering departmental candidates meeting the specified requirements.

From reputed Engineering / Management Institutes by Campus interviews and through GATE
Deputationists from the Central/State Governments/Union Territories and the Public Sector Undertakings.

The deputationists taken through a regular process of selection may be considered for absorption subject to
meeting the requirement of R&P Regulations.

By making reference to recognized Associations/Agencies who maintain rosters of suitable persons in different
skills for promotion and welfare of Scheduled Castes/Scheduled Tribes/Other Backward Classes, Ex-
servicemen, Persons with Disability and other similar special categories.

Any other sources as approved by the Competent Authority in exceptional circumstances.

AAI has introduced a Lateral MovementPolicy to induct suitable employees from one department to another in
same level.

i. AAl also has introduced internal deputation policy (IDP-2014) to induct suitable employees to  different

departments at one level higher.
PROCEDURE FOR RECRUITMENT TO DR POSTS:

It will be necessary first to send a requisition to the concerned Employment Exchange for filling up a DR
vacancy in Group ‘C’ & ‘D’ posts in accordance with the instructions prescribed in Rule 4 of the Employment
Exchanges (Compulsory Notification of Vacancies) Rules, 1960 as amended from time to time and in case the
Employment Exchange fails to make available suitable candidates within a fortnight, the post may be
advertised.

Where a post is to be filled by direct recruitment, the respective HR Deptt. will release an advertisement in the
Press inviting applications from candidates fulfilling the eligibility conditions of the post. Recruitment will be
resorted to only against duly sanctioned posts as per the requirement of the department concerned. While
releasing the advertisement, the job specifications, the educational qualifications and experience required for the
post and reservation details shall be clearly mentioned.

All posts at E-1 level and above will be considered as ‘Centralized Cadres’ and recruitment to these posts will
be made by the Corporate Office.
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16.

All posts upto NE-10 level will be considered as Region/Corporate Hqrs./Field posts unless otherwise specified
in respect of a particular post and recruitment to these posts will be made by the appointing authorities
concerned.

All applications for direct recruitment shall be scrutinized by the HR Department concerned. The HR
Department will prepare a list of applicants who fulfil the prescribed eligibility conditions and submit the same
to the Appointing Authority.

With the approval of the Competent Authority, a Selection Committee will be constituted for selection of
suitable candidates. The Selection Committee shall consist of not less than five members including the
SC/ST/Other Backward Classes representative, representative of minority community wherever necessary in
accordance with the Govt. policy. Officers on the Selection Committee will be at least two scales above the
post for which the recruitment is to be made.

The number of candidates to be considered for filling up the vacancies by direct recruitment & 25% DE quota
will normally be five times the number of vacancies to be filled and where the numbers of such candidates are
less than five times the vacancies to be filled, all the qualified candidates shall be considered by the Selection
Committee. However, where the vacancies to be filled by direct recruitment are limited and the number of
candidates who apply and fulfil the prescribed criteria are more, the criteria for selection of candidates may be
revised with the approval of the Competent Authority regarding the number of candidates to be called for
interview.

The qualification marks in the written/competitive exam for various posts shall be 50% marks for General &
OBC candidates and 40% marks for SC/ST candidates.

The Selection Committee shall judge the suitability of candidates on the basis of written examination/practical
test where prescribed and/or interview as may be decided by the Competent Authority.

The Selection Committee shall submit to the Appointing Authority a list recommending the names of the
candidates found suitable for appointment in the order of merit.

The Appointing Authority shall consider the recommendation of the Selection Committee and pass such orders
as deemed fit. Where the Appointing Authority does not accept any recommendation of the Selection
Committee, the Appointing Authority shall record the reasons thereof in writing, and submit the case to
Chairperson for a final decision.

Appointments will be made in the order of merit as given in the said list and the orders will be issued by the HR
Department concerned.

After issue of appointment letters according to availability of vacancies, the names of the remaining candidates
in the said list shall be kept for consideration to fill up vacancies which may arise in future within one year from
the date of approval of panel by the Appointing Authority subject to its being extended for a further period not
exceeding six months for reasons to be recorded in writing by the Competent Authority.

SECTION-III
CRITERIA, BENCH-MARK, COMPOSITION OF DPCS FOR PROMOTION

CRITERIA AND BENCH-MARK FOR PROMOTIONS TO VARIOUS GRADES IN EXECUTIVE
AND NON-EXECUTIVE CADRES (detailed procedure is at Annexure-1V):
a) For Promotion from Joint GM(E-7) to GM(E-8) and GM(E-8) to ED(E-9).

The bench mark for promotions to the grade of GM(E-8) and ED(E-9) will be VERY GOOD. The officers
shall be empaneled in accordance with the select list drawn by the DPC based on ACRs, length of service
in the next below grade and interview.

For selection to the posts where the criteria is interview, there will be two stage screening.
b) For Promotion to the level of DGM(E-6) and Joint GM (E-7):

The bench mark for promotions to the grade of DGM (E-6) and Joint GM (E-7) will be VERY GOOD.
(This will ensure element of higher selectivity in comparison to promotions to the grades lower than the
aforesaid level where the bench-mark as indicated below, shall be ‘Good’ only). The DPC, for promotions
to the said grades/posts, will give one of the following overall grading’s to the officers who are in the
consideration zone:

i) OUTSTANDING
ii) VERY GOOD
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i) GOOD
iv) AVERAGE
v)  UNFIT

17.

18.

d)

While drawing up the Select Panel for promotion, officers graded as ‘OUTSTANDING’ will be placed
enbloc senior to the officers who are graded as “VERY GOOD’ provided they are within the number of
vacancies for which the DPC is held. Since the bench-mark is “VERY GOOD’ for promotions to the grade
of DGM and Joint GM the officers getting overall grading’s lesser than ‘VERY GOOD’ will not be
empanelled.

For promotions from the level of Junior Executive (E-1) to the level of Sr. Manager (E-4):

For promotions to the post of Asstt. Manager (E-2) up to the grade of Sr. Manager (E-4), the bench-mark
will be ‘GOOD’. The DPC, for promotion to posts/grades in these categories, grade officers as
OUTSTANDING, VERY GOOD, GOOD, AVERAGE and UNFIT as in Para 16(b) above. While drawing
up the Select Panel for promotion, officers graded as ‘OUTSTANDING’ will be placed en-bloc senior to
those officers who are graded as “VERY GOOD?’, and the officers graded as ‘VERY GOOD’ will be placed
en-bloc senior to all the officers graded as ‘GOOD”’, provided they are within the number of vacancies for
which the DPC is held. Similarly, for placing Sr. Manager (E-4) to Asstt. Gen. Manager (E-5) the bench
mark will be “GOOD”.

For Promotions in the Non-Executive Grades:

Promotion to all these grades will be on the basis of seniority-cum-fitness subject to the rejection of
‘UNFIT’. The DPC will therefore grade the officers as ‘FIT’ or ‘UNFIT’ on the basis of performance as
reflected in their Performance Appraisal Reports (PARs) for the relevant period, and subject to qualifying
test wherever prescribed.

DPC — COMPOSITION AND METHODOLOGY OF ASSESSMENT:

17.1

17.2

The Departmental Promotion Committee (DPC) will be constituted for selection of suitable candidates
with respect to the level of posts and the representatives of SC/ST will be included/co-opted wherever
applicable as per the guidelines on the subject. The members of the DPC will be at least two levels
higher than the posts for which the DPC is conducted wherever possible. Where the posts are to be
filled up on the basis of interview, an outside expert will also be associated with the DPC/Selection
Committee.

Each Departmental Promotion Committee should decide its own method and procedure for objective
assessment of the suitability of the candidates who are in the consideration zone for promotion.

INTERVIEW AND TEST:

18.1

18.2

Wherever interviews are prescribed, the weightage would be given to PAR ratings, seniority and
interview in order to ensure greater selectivity in the matter of promotions and for having uniform
procedures for assessment. DPC should decide its own method and procedure for objective assessment
of the suitability of the candidates.

Scheme for award of marks by DPC where there is interview:

(1) DPCs, where there is interview, shall prepare the panels for promotions on the following
structured scheme for award of marks:

(@) There shall be a total of 100 marks, which shall be allocated as follows:

(i) PARs - 50
(if) Special Attributes & Experience (SAE) - 25
(iii) Interview - 25

Total 100

Note:- (1) Only those officers who secure a minimum of 40 out of 75 marks (for PARs and
SAE) will be called for interview by the DPC.
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(2) Overall pass marks (for PARs, SAE and interview), where the benchmark is
Very Good, shall be 65%.

Marks for PARs will be as follows:

Marks
Outstanding - 10
Very Good - 08
Good - 06
Average - 03

Note: (1) Where the benchmark is ‘“Very Good’, at least four out of five PARs should be
‘Very Good’ or above.

(2) Maximum marks for PARs will be 50 marks.

For Special Attributes and Experience (SAE), a maximum of 25 marks shall be awarded as
follows:

Marks
Experience - 10
Additional/higher qualification - 10
Outstanding contribution/Achievements - 05
25

During interview, the DPC shall award a maximum of 25 marks taking into account the
parameters viz., knowledge of subject, rules and procedures, qualities/skills and personality.
However, the DPC may not indicate marks for each parameter separately and may instead
choose to award overall marks only.

(i) The DPC will consider the eligible candidates in two stages. In the first stage,
consideration will be by screening of candidates for interview through circulation of papers to
DPC members and during the second stage, DPC will formally meet to interview the
candidates.

(if) Only those officers who secure a minimum of 40 out of 75 marks (for PAR and SAE)
will be called for interview by the DPC.

(iii) The zone for interview will be 2 ‘x’ + 4 (‘x” stands for number of vacancies) and it will
be arrived at by screening of those in the eligibility list in descending order till sufficient
number of candidates equal to the prescribed zone 2x+4 of those who secure a minimum of 40
out of 75 is reached (after elimination of candidates who do not get a minimum of 40 out of
75) for consideration by the DPC at the second stage by interview.

After interview, the DPC will, keeping in view the number of vacancies, prepare the select
panel in terms of the merit position based on the total marks obtained (for ‘PARs, SAE and
Interview) by those who were assessed suitable, i.e. who secured a total of 65% marks and
above and their seniority will be determined accordingly.

If after interview sufficient number of officers with the required benchmark of 65% marks are
not available among those who were called for interview then the DPC will prepare the select
panel in terms of merit position based on the total marks obtained by those who secured a
minimum of 65% marks and above and for the unfilled vacancies, a fresh DPC will be held in
two stages as already stated above. This DPC will consider eligible candidates starting from
the one who is next to the last candidate already considered by the previous DPC. Thus, those
already considered will not be considered again by the fresh DPC. This process will continue
till all the unfilled vacancies are filled in the same year.

A proforma to be used by DPCs for the above stated purpose is as per Annexure-V

The above procedure shall be applicable for selection to the ex-cadre posts also where there is
interview and benchmark is ‘Very Good’.
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(J) * For promotion to the grade of DGM(E-6) and above, while the benchmark will be ‘Very
Good’, the DPC shall ensure that out of the five years PARs, at least four are ‘Outstanding’
for grading the officer as ‘Outstanding’ and at least four are ‘Very Good’ or above for grading
the officer as “Very Good’.

18.3 The selection process of Regional Executive Director/ Airport Director Grade | to Grade-I1V (ex-cadre)

had been amended w.e.f. 17.02.2017 with a view to create a pool of pre-qualified and pre-selected REDs and

APDs which would enable to simplify the process of selection. Further, the process will facilitate appointment

of incumbents from the panel as and when need arises. The salient features of the amended selection process for

empanelment of RED/APD Grade-I to 1V are as under:

(i) PAR grading PAR grading of last five years will be taken and maximum of 50 marks will be
awarded for selection of RED/APD Grade-l. Grade-11l and Grade IV and maximum of 40 marks (80%
weightage) will be awarded for APD Grade-1l. The candidates should have at least 4 VG grading &
for ‘Outstanding’, ‘Very Good’, Good, Average marks allotted will be 10,08,06 and 03 respectively.

(i) Experience — the minimum prescribed experience as service weightage will not be awarded any
marks. However, additional completed year of experience over and above the prescribed experience
shall get one marks each for every completed years of service subject to maximum of 5 marks.

(iii) Qualification - The multiple qualifications acquired shall be counted only one time against each
category of marks. The qualification prescribed for selection to the post will not be awarded any
marks. However, additional qualification acquired (if any) i.e. PG Degree/Ph.D will be awarded 05
marks & for any other diploma qualifications of one year duration, 02 marks subject to a maximum of
05 marks. Under this head marks thus allotted shall be either 5 or 2 depending upon the qualifications
so acquired and not both.

(iv) The selection process of APD-II will constitute that candidates are required to make a Case Study
Presentation on a pre-determined subject and there will also be a first stage interview with a combined
marks of 15. The PAR grading weightage will be 80% (i.e. maximum of 40 marks against PAR
grading).

(v) The qualifying marks for First Stage DPC shall be 40 out of 60 for selection of RED/APD Grade-I,
Grade-111 and for Grade-1V. However, for APD Grade-II, the qualifying marks will be 42 out of 65.

(vi) The second stage DPC shall consist of interview and the maximum marks for RED/APD Grade-I,
Grade-111 and Grade-1V shall be 40; while for APD Grade-Il, it shall be 35.

(vii) The qualifying marks for consideration of selection and for empanelment after end of First and Second
Stage DPC & Selection Interview will be 65 marks.

(viii)  The validity of the panel shall be for one year extendable for one more year.

(ix) The empanelment process shall be conducted very year from January to March.

x) The eligibility of applicant will be counted as on 30™ June of current year.

(xi) The Proforma indicating allotment of marks as amended for the selection process are at Annexure VI.

(xii) For selection process of GM level and ED level for cadre post shall continue to be as per the existing
process.

19. FORMATION OF CLUSTERS FOR PROMOTIONS:

19.1 With a view to ensuring regulated promotions and to avoid stagnation due to lack of adequate
promotional avenues, the following clusters in various grades have been formed:

EXECUTIVES NON-EXECUTIVE
i) E-6 & E-7* NE-8 & NE-9
ii) E-4 & E-5 NE-6 & NE-7
17) e NE-4 & NE-5**
1Y) B NE-1 to NE-3
* Subject to Para-21(iii) of these Regulations.

*x Applicable in grades other than those prescribed in NE-5 grade in Para-6.1(ii) of these
Regulations.
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20.1

20.2

20.2.1

20.3

21.

19.2 The promotion of staff in the cluster will be made within the total number of posts earmarked in the

cluster. The posts in the cluster can be operated at higher level within total number of posts in the
cluster. The promotion of staff from one cluster to another will, however, be subject to vacancy arising
in the higher cluster, and the employee meeting other norms/specifications prescribed for promotion,
from time to time.

19.3 In case of placements/promotions within the cluster, there will be no change in the seniority as

determined through DPC for entering into the cluster or the substantive level. For promotion from one
cluster to the next, the eligibility will be considered on the basis of seniority, as established at the time
of entering into that cluster and following set DPC procedures.

19.4  The reservations for SC/ST/PWD will be followed as per the Presidential Guidelines at the time of

promotions from one cluster to another.
SECTION - 1V
DEPARTMENTAL PROMOTIONS AND RELATED MATTERS
PROMOTIONS IN THE EXECUTIVE & NON-EXECUTIVE GRADES:

So as to rationalize inter discipline promotion opportunities, there will be an exhaustive annual review before
commencement of promotion proceedings by Manpower Advisory Board consisting of Chairman and Whole-
Time Members which will determine the number of posts required to be filled in various levels/clusters of
different disciplines taking into account the operating sanctioned strength, men in position and number of
eligible candidates in each grade.

It will be essential to qualify departmental training courses/examination for promotion to next higher grade in
disciplines where such qualifying training / examination are prescribed.

The criteria followed for promotions will be made applicable in placement/SG also with regard to disciplinary/
vigilance clearance. Also the criteria of benchmark wherever applicable shall be considered for placement/
SG.

Vacancies in different categories of posts in the Authority in the promotion quota will be filled, as detailed at
SI.No. 21 of these Regulations.

PROMOTIONS - EXECUTIVE GRADES (GROUP ‘A’ & ‘B’ POSTS):
GROUP ‘A’ POSTS:

i)

GENERAL MANAGER (E-8) [PRE-REVISED - ¥ 20500-26500] [REVISED - ¥ 51300-73000] TO
EXECUTIVE DIRECTOR (E-9) [PRE- REVISED - ¥ 23750-28550] [REVISED- ¥ 62000-80000] -
100% PROMOTION

General Manager (E-8) with 5 years regular service in the grade will be eligible for promotion to the grade of
Executive Director (E-9) subject to recommendation of the Selection Committee based on the interview and
prescribed bench-mark of VERY GOOD.

JOINT GENERAL MANAGER (E-7) [PRE-REVISED - ¥ 18500-23900] [REVISED — ¥ 43200-
66000] TO GENERAL MANAGER (E-8) [PRE-REVISED - ¥ 20500-26500] [REVISED - ¥ 51300-
73000] - 100% PROMOTION

For promotion to the post of General Manager (E-8), any Jt. General Manager (E-7) with a minimum of one
year’s regular service in the grade with a combined regular service of five years as Dy. General Manager
(E-6) and Jt. General Manager (E-7) will be eligible and on the recommendation of the Selection Committee
based on interview and the prescribed bench-mark of VERY GOOD.

Vacancies in posts in the grade of GM and above in the common disciplines shall be filled as follows:

(1) The number of vacancies to be filled by promotion in each common discipline in each grade in
both the divisions shall be combined and officers in the respective feeder grade in both the
divisions shall be considered for promotion.

(i) A combined eligibility list of officers in the feeder grade in both the divisions shall be prepared,
based on the date of regular appointment in the feeder grade subject to maintenance of inter-se-
seniority of those belonging to the same division. If the date of appointment in the feeder grade
of an officer in a particular division is the same as that of an officer in another division, then their
inter-se position shall be determined on the basis of their date of regular appointment in the lower
grade(s) and if it is also the same, then it shall be decided by their date of birth, i.e., the elder will
be placed above the younger.
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i)

vi)

vii)

(iii) Officers who were appointed to the feeder grade subject to acquiring passing certain educational
qualification shall not be considered eligible unless they have already acquired/passed the said
educational qualification as on the prescribed crucial date of eligibility for consideration for
promotion.

Note: i) The above has become redundant after implementation of common seniority w.e.f. 01.02.2005
in all grades but implemented in year 2013.

ii) The employees who were appointed prior to the common R&P Regulations with effect from
01.02.2005 will be eligible for promotion as per their the then induction level qualification(s),
etc.

DY. GENERAL MANAGER (E-6) [PRE-REVISED - ¥ 17500-22300] [REVISED — ¥ 36600-62000]
TO JOINT GENERAL MANAGER (E-7) [PRE-REVISED- ¥ 18500-23900] [REVISED —¥ 43200-
66000]

a) Promotion with designation against two-third posts of DGM:

Two-third posts of DGM will be operated as Joint GM as a functional post in the respective discipline.
DGMs with three years’ regular service in the grade will be eligible for normal promotion against these
posts subject to DPC recommendation based on the prescribed bench-mark of VERY GOOD.

b) Placement in Joint GM scale as DGM (SG):

DGMs not promoted/covered against vacancies of Joint GMs will be placed in E-7 scale as DGM (SG)
after completion of five years’ regular service in the grade subject to the condition that there is no
disciplinary case pending against them and their performance is satisfactory.

ASSISTANT GEN. MANAGER (E-5) [PRE-REVISED - ¥ 16000-20800] [REVISED - ¥ 32900-
58000] TO DY.GENERAL MANAGER (E-6) [PRE-REVISED - ¥ 17500-22300] [REVISED-
% 36600-62000] - 100% PROMOTION (WITH ENABLING PROVISION UPTO 25% DR)

a) (i) *Assistant General Manager (E-5) with 2 years regular service in the grade will be eligible for
promotion to DGM (E-6) subject to possessing requisite professional/specialized qualification as may
be prescribed for each discipline viz. B.Tech/B.E/MBA or equivalent and DPC recommendation on the
prescribed bench-mark of VERY GOOD (atleast four out of five ACR’s should be outstanding / very
good to rate the officer as outstanding / very good).

(if)  In case of non-availability of suitable internal candidates for promotion to the grade of DGM
(E-6), the management will have the discretion to fill posts upto 25% from outside, on the basis of
prescribed qualifications and experience, as provided in Para-6.1 of these Regulations.

PLACEMENT IN ASSTT. GEN. MANAGER (E-5) [PRE-REVISED - ¥ 16000-20800] [REVISED —
¥ 32900-58000]:

Senior Managers with 3 years of regular service in the grade will be placed (with pay fixation benefit)* in
the grade of Asstt. Gen. Manager (E-5) provided that no disciplinary case is pending and performance is
satisfactory.

MANAGER (E-3) [PRE-REVISED RS.13000-18250] [REVISED — ¥ 24900-50500] TO SENIOR
MANAGER (E-4) [PRE-REVISED - ¥ 14500-18700] [REVISED — ¥ 29100-54500] -  100%
PROMOTION

Manager (E-3) with 3 years regular service in the grade will be eligible for promotion to Sr. Manager (E-4)
grade, subject to DPC recommendations based on the prescribed bench-mark of GOOD.

ASSISTANT MANAGER (E-2) [PRE- REVISED ¥ 10750-16750] [ REVISED — ¥ 20600-46500] TO
MANAGER(E-3) [PRE REVISED - ¥ 13000-18250] [REVISED - ¥ 24900-50500] - 75%
PROMOTION

Assistant Manager (E-2) with 3 years regular service in the grade will be eligible for promotion to Manager
(E-3) grade subject to DPC recommendation based on the prescribed bench-mark of GOOD.

* With effect from 01.01.2015, the qualification for promotion to the grade of Manager (E-3) shall be the
qualification prescribed for direct recruitment as Jr. Executive (E-1). Employees who do not possess the
qualification prescribed for direct recruitment to E-1 shall have to acquire the said qualification before
01.01.2015
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* 2 yrs. MBA degree obtained by the employee’s upto 12.01.2012 with prior permission through Part Time /
Distance Education/Correspondence mode including lateral entry subject to recognition of DEC/
UGC/AICTE may be taken on record.

The MBA degrees being pursued on lateral entry basis beyond 12.01.2012 through any mode shall not be
valid for any purpose in the organization.

GROUP ‘B’ POSTS
viii) JUNIOR EXECUTIVE (E-1) AND SR. SUPDT. (NE-9) TO ASSISTANT MANAGER (E-2):

a) 50% posts of AM (E-2) will be filled by promotion from JE (E-1 level subject to vacancies and
meeting other norms. The eligibility criteria will be three years regular service in the grade.

(b) The remaining 50% posts of Assistant Manager (E-2) will be filled by departmental promotion from
Sr. Superintendent (NE-9) as follows:

(i) 25% by DPC with eligibility criteria of 3 years regular service in the grade of NE-9 on the
basis of seniority-cum-fitness for which the qualification requirement will be as prescribed for
NE-6.

(i)  25% through qualifying test and interview with eligibility criteria of 3 years regular service in
the grade of NE-9 with qualification as prescribed for NE-6.

(iii) Employees in NE-9 will be placed in E-2 as Selection Grade on completion of 08 years
regular service with pay fixation benefit w.e.f. 01.02.2010.

(iv) The seniority of such employees placed in E-2 scale will be maintained in NE-9 till their
promotion as Assistant Manager (E-2) scale on regular basis.

(v) They shall have All India Transfer liability and their services will be utilized to discharge the
responsibilities of Assistant Manager and also for multi-skilling.

(vi) With effect from 01.01.2015, the qualification for promotion from Sr. Superintendent (NE-9)
to Assistant Manager (E-2) will be the qualification prescribed for direct recruitment to NE-6.
Those already in the grade of Sr. Superintendent (NE-9) and do not possess the qualification
prescribed for direct recruitment to NE-6 will have to acquire the said qualification before
01.01.2015.

(vii) In case of non-availability of candidates in NE-9, posts of E-2 level can be filled up from E-1
and AAI Board may be kept informed regarding the need for filling up of posts from E-1
whenever the same is resorted to.

c) 25% of Jr. Executive (E-1) posts will be filled by Non-Executives from all trades (disciplines)
having the qualification prescribed for direct recruitment to Jr. Executive (E-1) subject to passing
written test/qualifying GATE,and meeting other norms.

d) Where vacancies at E-2 level remain unfilled because of non-availability of departmental
candidates, Management may introduce a scheme to induct professional/qualified personnel at E-1
level.

e) The Sr. Supdt.(NE-9) and equivalent not interested for promotion, not eligible for promotion to E-2
will be placed in NE-10 scale on completion of 6 years service subject to satisfactory service/PAR
norms.

f) Those who have been placed in NE-10 scale for want of prescribed qualification and subsequently
acquire the requisite qualification for promotional scale of E-2 can be considered for promotion on
acquiring the additional qualification, subject to norms prescribed.

Q) Placement with pay fixation benefit will be allowed from the grade of Jr. Executive (E-1) to the
grade of Asstt. Manager (E-2) on completion of three years regular service.

h) Anomaly in pay fixation of a senior with reference to his junior will be decided under FR-22 ¢ (a)
().
22. PROMOTIONS - NON-EXECUTIVE GRADES (GROUP ‘B’, ‘C’ AND ‘D’ POSTYS)

i)  SR. SUPDT. (NE-9) (PRE-REVISED - ¥ 8000-16340) (REVISED — ¥ 17000-39500) TO SR.
SUPDT. (SG)~(NE-10)—(PRE-REVISED- ¥ 9000-18000) (REVISED — ¥ 18500-40000)

Sr. Supdt. (NE-9) and equivalent, not interested in their promotion or not eligible for promotion to the
Executive posts, will be eligible for placement in NE-10 scale on completion of six years regular service
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i)

iv)

v)

in NE-9 grade subject to the condition that no disciplinary case is pending and the performance is
satisfactory.

SUPERINTENDENT (NE-8) [PRE-REVISED - ¥ 7200-14460] [REVISED — ¥ 16000-38900) TO
SENIOR SUPERINTENDENT (NE-9) (PRE-REVISED - ¥ 8000-16340) (REVISED — ¥ 17000-
39500) - (CLUSTER POSTS)

Superintendent(NE-8) with 2 years regular service in the grade will be placed in the scale of NE-9
without pay fixation benefit within the total number of posts sanctioned for NE-8 and NE-9 subject to the
condition that no disciplinary case is pending and the performance is satisfactory. The posts in the cluster
can be operated at the higher level within the total number of sanctioned posts in NE-8 and NE-9.

SUPERVISOR (NE-7) [PRE-REVISED - ¥ 6500-12860] [REVISED- X 15000-35500] TO
SUPERINTENDENT (NE-8) [PRE-REVISED - ¥ 7200-14460] [REVISED — ¥ 16000-38900)

Supervisor (NE-7) with 3 years regular service in the grade will be eligible for promotion to NE-8 grade
subject to availability of vacancy with pay fixation benefit against the existing strength as may be re-
appropriated subject to fitness, written test and suitability, wherever applicable.

The benefit of combined service of 3 years in NE-6/NE-7 for promotion to NE-8 subject to availability
of vacancy is admissible only to those employees who were in NE-6 prior to 01.08.2001 and not to
others.

Supervisor (NE-7) not getting promotion to Superintendent (NE-8) for want of vacancies may be placed
in the NE-8 scale as Supervisor ‘SG’ on completion of 6 years’ service in NE-7 with pay fixation benefit.

SENIOR ASSISTANT (NE-6) [PRE-REVISED - ¥ 6300-12060] [REVISED — ¥ 14500-33500] TO
SUPERVISOR (NE-7) [PRE-REVISED- ¥ 6500-12860] [REVISED- ¥ 15000-35500] -
CLUSTER POSTS

Sr. Assistant (NE-6) with 2 years regular service in the grade will be placed as Supervisor in the pay
scale (NE-7) without pay fixation benefit within the total number of posts sanctioned for NE-6 and NE-7
subject to the condition that no disciplinary case is pending and the performance is satisfactory.

The posts in the cluster can be operated at the higher level within the total number of sanctioned posts in
NE-6 and NE-7.

Employees in position as on 31.07.2001 having line of promotion from NE-6 to NE-8 or NE-6 to NE-9
shall be granted promotion, accordingly, as one time measure against supernumerary posts in NE-8 or
NE-9 as the case may be on completion of 8 years regular service in NE-6. On such promotion, the
employees will be entitled for pay fixation benefit. However, such promotions will be granted to them
subject to their giving irrevocable written undertaking that they will follow this channel of promotion. In
such cases while the promotion will be retrospective from the date of eligibility, the actual financial
benefit will be allowed only from 01.02.2010.

On promotion to NE-8/NE-9, as the case may be, the resultant vacancies in NE-6 will be filled up on the
basis of the then prescribed ratio i.e., 40:30:30. Likewise, the number of supernumerary posts being
utilized at NE-8/NE-9 shall cease to exist in the event of the incumbent vacating that position on account
of promotion / transfer/ retirement/ resignation/ death etc.,

The supernumerary posts so created at NE-8 or NE-9 level shall be adjusted against future vacancies as
when they occur.

Q) If officials who were in NE-6 as on 31.7.2001 and had opted for movement from NE-6 to NE-
9 have, despite their option, moved under cluster from NE-6 to NE-7 and NE-8, they may also
submit their request for promotion as per their original option in case they are willing to move
from NE-6 to NE-8 or NE-9 directly in place of cluster promotions already availed by them.
However, dual benefit is not permitted.

(if)  Insuch cases, the benefit of pay fixation in NE-7 and NE-8, if any, will be adjusted.

(ili) A vacancy register will be maintained to keep a record of such promotions being made against
future vacancies and to ensure that all such promotions are, in fact, adjusted against future
vacancies, as and when they arise.

The new incumbents appointed in NE-6 scale on or after 01.08.2001 will follow the normal
promotion channel i.e. from NE-6 to NE-7 and onwards.

ASSISTANT (NE-5) [PRE-REVISED - ¥ 5800-10960] [REVISED — ¥ 13400-30500] TO SENIOR
ASSISTANT (NE-6) [PRE-REVISED - ¥ 6300-12060] [REVISED — ¥ 14500-33500]
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vi)

vii)

a)

b)

Criteria for Promotion to NE-6 Scale in applicable disciplines/posts:

Assistant (NE-5) with 3 years regular service in the grade will be considered for promotion to Sr.
Assistant in NE-6 pay scale with pay fixation benefit in applicable disciplines/posts subject to
availability of a vacancy and following prescribed selection process/trade test and DPC
recommendations.

Assistant (NE-5) not getting promotion for want of vacancies in Sr. Assistant (NE-6) may be
placed in NE-6 pay scale as Assistant ‘SG’ on completion of 6 years’ regular service in NE-5 with
pay fixation benefit.

Criteria for appointment to NE-6 scale against vacancies to be filled by DR in applicable
disciplines/posts :

The departmental candidates possessing the qualification prescribed for DR will be given
opportunity for appointment to NE-6 scale against vacancies to be filled by DR subject to
qualifying written/trade test and the prescribed selection process, before resorting to filling up of
DR vacancies from outside.

JUNIOR ASSISTANT (NE-4) [PRE-REVISED - ¥ 5500-10060] [REVISED ¥ 12500-28500] TO
ASSISTANT (NE-5) [PRE-REVISED - ¥ 5800-10960] [REVISED ¥ 13400-30500] - CLUSTER
POSTS

a)

b)

Criteria for Promotion to NE-5 scale in applicable disciplines/posts :

Jr. Asstt. (NE-4) with 2 years regular service in the grade will be placed as Assistant in NE-5 pay
scale without pay fixation benefit in applicable disciplines/posts subject to the condition that there
is no disciplinary case and the performance is satisfactory.

Similarly, NE-3 employees in position on or before 31.7.2001 and fulfilling entry level
qualifications will be considered for NE-5 scale in applicable discipline/posts where such channel
was available to them subject to completion of 6 years combined service in NE-3 and NE-4, and
subject to passing the prescribed written/trade test.

Criteria for appointment to NE-5 scale against vacancies to be filled by DR in applicable
disciplines/posts:

The departmental candidates possessing the qualification prescribed for DR will be given
opportunity for appointment to NE-5 scale against vacancies to be filled by DR subject to
qualifying written/trade test and the prescribed selection process, before resorting to filling up DR
vacancies from outside.

SENIOR ATTENDANT (NE-3) [PRE-REVISED - ¥ 5300-9110] [REVISED — ¥ 11500-26000]
TO JUNIOR ASSISTANT (NE-4) [PRE-REVISED - T 5500-10060] [REVISED - ¥ 12500-28500]

a)

b)

Criteria for Promotion to NE-4 scale in applicable disciplines/posts :

30% vacancies (15% by DPC and 15% through departmental examination) will be filled up from
Group ‘D’ employees in NE-3 in their respective disciplines on completion of three years regular
service in the grade to Group ‘C’ ( NE-4/NE-5 as the case may be) subject to meeting prescribed
qualification of NE-4, qualifying written/trade test and the prescribed selection process . In case
of departmental examination, as referred above, the maximum age limit for Group ‘D’ employees
shall be 50 years.

Sr. Attendant (NE-3) on completion of 6 years regular service in the grade will be placed as Sr
Attendant (SG) in the pay scale of NE-4 with pay fixation benefit on the condition that no
disciplinary case is pending and the performance is satisfactory.

Criteria for appointment to NE-4 scale against 20% vacancies to be filled by DR in
applicable disciplines/posts:

20% of posts in Jr. Assistant (NE-4) level will be filled up amongst from Group-D employees (all
disciplines) having the requisite DR qualification subject to passing the competitive test. The
employees may be granted age relaxation as per rules (Relaxation of 10 years be given to eligible
departmental candidates).

GROUP ‘D’ POSTS:

The total number of posts in Sr. Attendant (NE-3), Attendant (NE-2) and Jr. Attendant (NE-1) in each cadre
will be operated in the ratio of 40:30:30 respectively (as on 01.02.2010).
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23.

viii)

ATTENDANT (NE-2) [PRE-REVISED ¥ 4900-8020] [REVISED ¥ 11000-24500] TO SENIOR
ATTENDANT (NE-3) [ PRE-REVISED ¥ 5300-9110 ] [REVISED — ¥ 11500-26000]- CLUSTER
POSTS

The candidates will be considered for placement against these posts on completion of 3 years regular
service in NE-2 grade and passing the trade test. This will be further subject to the condition that no
disciplinary case is pending and the performance is satisfactory.

NE-2 employees who could not be promoted to NE-3 scale for want of vacancies on completion of 3
years of regular service against 40% posts may be given assured promotion to NE-3 scale on completion
of 6 years of regular service.

JUNIOR ATTENDANT (NE-1) [PRE REVISED R 4400-6920] [REVISED ¥ 10200-23000] TO
ATTENDANT (NE-2) [PRE REVISED ¥ 4900-8020] [REVISED ¥ 11000-24500] — CLUSTER
POSTS

Jr. Attendant (NE-1) on completion of 3 years regular service in the grade will be considered for
promotion to NE-2 subject to the condition that no disciplinary case is pending and the performance is
satisfactory.

NE-1 employees who could not be promoted to NE-2 for want of vacancies on completion of 3 years of
regular service against 30% posts may be given assured promotion on completion of 6 years of regular
service.

Wherever pay anomaly exists i.e. junior drawing higher salary than senior, the same will be decided under FR
22C (a) (i).

STAG

NATION RELIEF SCHEME

The employees who belong either to blind alley cadre or similarly situated who are not getting promotions will be given
benefit of Stagnation Relief Scheme — 2014.

24.

25.

CONS

IDERATION ZONE:

i)  NORMAL CONSIDERATION ZONE:

For

the purpose of determining the number of officers to be considered for promotion against selection

posts, the zone of consideration will be as follows:
No. of Vacancies Normal Zone Zone of Consideration for SC/ST
1 5 5
2 8 10
3 10 15
4 12 20
5 and above Twice the No. of vacancies 5 Times the No. of vacancies.
+4

i) EXTENDED CONSIDERATION ZONE:

Wh
con

ere sufficient number of officers with required bench-mark are not available within the zone of
sideration, the DPC would place required number of officers falling within the zone of consideration

with the required benchmark on the select panel and for the unfilled vacancies, a fresh DPC will be held by

con
fulf

sidering the required number of officers beyond the normal-zone of consideration, subject to their
illing the requisite qualifying service and other conditions as per Regulations.

CRUCIAL DATE FOR DETERMINING ELIGIBILITY.

(i)
(i)

(iii)

The DPC will be held only once in a year between January to March every year.

The vacancies for the period from 1% July of the previous year to 30" June of the current year will be
considered.

The crucial date of eligibility will be 30™ June of the current year. PARS upto previous year will be
considered.
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26.

217.

28.

29.

30.

31.

(iv)  The promotion orders against the anticipated vacancies upto June every year will be issued on
completion of DPC proceedings and requisite service.

(v)  The empanelled official will be allowed to join on promotion only on completion of requisite period
of eligibility service in the lower post.

(vi) The DPC for the grade of GM and above including APD (GM level)/RED (ED level), will be held
separately on need basis to meet the exigencies.

The above decisions will be followed for the vacancy year 1% July 2010 to 30" June, 2011 onwards.

PREPARATION OF YEAR-WISE PANELS BY DPC WHERE THEY HAVE NOT MET FOR A
NUMBER OF YEARS:

Where for reasons beyond control, the DPC could not be held in a year(s), even though the vacancies arise
during that year (or years), the first DPC that meets thereafter should follow the following procedures:

a) Determine the actual number of regular vacancies that arose in each of the previous year(s)
immediately preceding and the actual number of regular vacancies proposed to be filled in the current
year separately.

b) Consider in respect of each of the years those officers only who would be within the field of choice
with reference to the vacancies of each starting with the earliest year onwards.

c) Prepare a ‘Select List’ by placing the select list of the earlier year above the one for the next year and
SO on.

VALIDITY OF PANEL.:

The select panel as recommended by the Departmental Promotion Committee before implementation will have
approval of the Competent Authority and will be in force for one year subject to its being extended for a
further period not exceeding 6 months for reasons to be recorded in writing by the competent authority.

RESERVATION FOR SC/ST& PWD IN PROMOTIONS:

Reservation for SC/ST& PWD as provided by the Presidential Directives from time to time will be strictly
followed in the matter of promotions, by the notified Appointing Authority.

CRITERIA FOR FILLING UP EX-CADRE POSTS:
The following will be the criteria for filling up ex-cadre posts: -

0] The ex-cadre posts in the Authority viz Airport Director etc. will normally be filled by lateral
movement of executives in the identical scale of pay through a process of selection /interview.

(i) Placement of executives to ex-cadre posts from next below cadre will only be resorted to if suitable
candidates in the identical pay scale are not available. In such cases it will be ensured that the
candidates considered for promotion against higher post are otherwise senior enough to be promoted in
their own cadre.

When the officer reverts to his parent department on completion of his tenure in the ex-cadre post, it
shall be ensured that appointment to ex-cadre post does not result in greater benefit than what the
officer would have earned had he remained within the department.

(iii) Management may introduce appropriate incentives for placement of officers in ex-cadre posts where
executives are placed from a discipline to multi discipline cadre viz. Airport Director etc. so as to
suitably attract executives for lateral movement. This incentive will not be available to the executives
covered under (ii) above.

PROBATION & CONFIRMATION:

In respect of probation and confirmation, the employees will be governed as per Regulation 10 of AAI (General
Conditions of Service and Remuneration of Employees) Regulations, 2003.

SENIORITY:
31.1 GENERAL PRINCIPLES OF SENIORITY:

31.1.1  An employee’s seniority in first appointment to a post will be in accordance with the order
of merit in the select list drawn up by the Selection Committee. However, if a candidate
joins more than 180 days after the date of offer, his seniority will count from the date of
joining irrespective of his position in the select list.
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31.1.2

31.13

31.14

31.15

31.16

31.1.7

31.1.8.

31.19

31.1.10

31.1.11

In the case of open selection from different panels formed as a result of different
interviews against the same advertisement, the inter-se-seniority will be determined in
accordance with the recommendations of the Selection Committees by interpolating their
names with reference to the merit list(s) drawn/marks obtained, keeping in view the roster
points.

In the case of employees who join the Authority at the same rank at different points of
time, on selection from different panels and from separate interviews against different
advertisements, a person on selection from the 1* panel will be considered senior even if
he joins later than another person selected against the subsequent panel. However, if a
candidate from a fresh panel joins more than 180 days after the date of offer, his seniority
will be counted from the date of joining irrespective of the panel he/she belongs to.

In case the period of probation of an employee is extended by the Competent Authority,
his seniority will count from the date arrived at by adding extended period of probation to
his date of joining in the post.

Seniority between two persons, whose merit drawn by the Selection Committee is the same
(bracketed) will be determined on the basis of the date of birth — the person born earlier
will be senior in such a case.

The seniority of an employee initially taken on deputation from another Public Sector
Undertaking/Govt. Deptt., and who subsequently gets absorbed in the Authority will count
from the date of his permanent absorption in AAI.

The relative seniority of direct recruits and of promotes shall be determined according to
the roster/rotation of vacancies between the two modes based on quota of vacancies
reserved, for that year.

If, to the extent the direct recruits do not become available in any particular year, the
promotees will be bunched together at the bottom of the seniority list below the last person
from direct recruitment.

The unfilled direct recruitment quota vacancies will be carried forward and added to
corresponding direct recruitment vacancies of the next year.

Additional direct recruits selected against the carried forward vacancies of previous year
would be placed en-bloc below the last promotee in the seniority lists based on the rotation
of vacancies in that year.

The seniority of employees changing from one cadre to another cadre will be regulated in
accordance with Govt. Guidelines.

31.2 MAINTENANCE OF SENIORITY LIST:

31.21

31.2.2

For staff upto the scale of ~ 9000-300-18000 (Pre-Revised) (Revised — * 18500-
40000) and below, seniority will be Region/Corporate Hqgrs./Metro International Airport-
wise.  For this purpose, seniority lists of employees will be maintained at the
Regions/Corporate Hgrs./International Airports.

All posts in the grade of * 8600-250-14600 (Pre-Revised) (Revised- ~ 16400-40500) at E-1
level and above will be treated as Centralized Cadres for purpose of promotion and hence
the seniority lists will be maintained at the Corporate Headquarters.

31.3 EXPERIENCES OUTSIDE AAI FOR RECKONING OF SENIORITY:

Only experience in erstwhile IAAl/erstwhile NAA in AAI before 01.04.1995 will be taken into
account for eligibility for departmental promotion.

SECTION -V
PAY & ALLOWANCES

32. PAY ON PROMOTION:

32.1 When an employee is promoted from one post to a higher post in the service of the Authority, his pay
in such post shall be fixed adding one notional increment. He will also be entitled to the option
highlighted in Para 11.2.2 of these Regulations.
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33.

34.

35.

36.

37.

32.2 Where an employee is promoted to a post on a fixed pay, he shall be allowed only such fixed pay.

PAY IN THE CASE OF DEPUTATIONISTS FROM CENTRAL/STATE GOVERNMENT
DEPARTMENTS OR PUBLIC SECTOR UNDERTAKINGS:

The deputationists / absorptionists will be governed by the terms of deputation/absorption as the case may be.

SECTION - VI
SAVING & REPEAL
SAVING:

Nothing contained in these Regulations shall effect the application of any other law, rule or regulation for the
time being in force. Nothing contained in these Regulations shall invalidate any order made or action taken by
the Authority or any of its officers in accordance with the procedures followed before the commencement of
these Regulations.

Similarly nothing in these Guidelines shall affect reservations, relaxation of age limit and other concessions
required to be provided for persons belonging to the SC/ST and other special categories of persons in
accordance with the orders issued by the Government from time to time.

Protective Clause : In accordance with protective clause in Memorandum of Understanding, Non-executives
in the service in a particular grade as on 31.07.2001 will follow the process of selection for moving to the next
higher promotable grade under the then existing Regulations as a one-time measure.

INTERPRETATION:

If any doubt arises relating to the correct interpretation of these Regulations, the decision of the competent
authority thereon, shall be final and binding.

POWER TO RELAX/AMEND:

Where the Authority is of the opinion that it is necessary or expedient to do so, it may by order for reasons to be
recorded in writing, and in consultation with the CHAIRPERSON relax/amend any of the provisions of these
Regulations with respect to any class or category of persons or posts.

REPEAL.:

All existing rules of promotion and recruitment to various posts in the Authority shall automatically stand
repealed with effect from the date these Regulations are issued provided that such repeal shall not affect
anything done or action taken under the rules, before such repeal.

ARVIND SINGH, Chairman
[ADVT.-111/4/Exty./443/19]
ANNEXURE-I

THE EDUCATIONAL QUALIFICATION FOR DIRECT RECRUITMENT/ PROMOTION TO THE GRADES
OF JUNIOR EXECUTIVE (E-1), MANAGER (E-3) AND DGM (E-6) W.E.F. 29.8.2011.

Sl. No. | Deptt. Qualification

1. ATC Regular full time Bachelors’ Degree of three years in Science (B.Sc.) with Physics and
Mathematics, from Recognized University with minimum 60% marks or Full Time
Regular Bachelor’s Degree in Engineering in any discipline from a Recognized
University with minimum 60% marks.
The candidates shall have minimum proficiency in both spoken and written English of the
level of 10+2 standard.

2. CNS Full-time regular Bachelor’s Degree in Engg./Tech. in
Electronics/Telecommunications/Electrical with specialization in Electronics.

3. Civil 1. Full-time regular Bachelor’s Degree in Engg./Tech. in Civil.

2. In case of departmental examination (under 25% DE), employees possessing Diploma
in Civil Engineering with minimum Five (05) years of experience in the relevant field,
however, the employees who are possessing Bachelor’s Degree in Engineering (Civil),
the condition of experience and being at the level of Sr. Assistant (NE-6) will not
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Sl. No. | Deptt. Qualification
apply or employees possessing Bachelor’s Degree in Engineering in Civil will be
eligible for the post of Junior Executive(Engg in Civil) and the employee should
atleast be at the level of Sr. Assistant (NE-6). This will be applicable to all the
discipline where there is a requirement of Bachelor’s Degree in Engineering.
4, Electrical 1. Full-time regular Bachelor’s Degree in Engg./Tech. in Electrical.

2. In case of departmental examination (under 25% DE), employees possessing Diploma
in Electrical Engineering with minimum Five (05) years of experience in the relevant
field, however, the employees who are possessing Bachelor’s Degree in Engineering
(Electrical) or employees possessing Bachelor’s Degree in Engineering in Electrical
will be eligible for the post of Junior Executive (Engg in Electrical) and the employee
should atleast be at the level of Sr. Assistant (NE-6). This will be applicable to all the
discipline where there is a requirement of Bachelor’s Degree in Engineering.

5. Technical Full-time regular Bachelor’s Degree in Engg./Tech. in Mechanical or Automobile.
(Technical &
Equipment
merged w.e.f.
20.10.2011)
6. Operations i) Graduate in Science and full time regular MBA of 2 years duration.
Or
ii) Full-time regular Bachelor’s Degree in Engineering.
7. Commercial i) Graduate and full-time regular MBA of 2 years duration with Marketing specialization.
Or
ii) Full-time regular Bachelor’s Degree in Engineering.
8. Cargo i) Graduate in Science and full-time regular MBA of 2 years duration.
Or

ii) Full-time regular Bachelor’s Degree in Engineering.

9. IT i) Full-time regular Bachelor’s Degree in Engg./Technical in Computer

Science/Computer Engineering/IT/Electronics

Or

ii) Full-time regular Masters in Computer Application (MCA).

10. Finance B.Com with ICWA/CA/MBA full-time regular (2 years duration) with specialization in

Finance.

11. Fire Full-time regular Bachelor’s Degree in Engineering. /Tech. in Fire Engg./Mechanical

Engg./Automobile Engg.

The condition of possessing motor vehicle driving license is amended as under:

“The candidate must acquire heavy vehicle driving license having two years of induction,

failure to do so will make him ineligible for promotion and to draw third annual

increment onwards.”
12. Arch Full time Bachelors degree in Architecture and registered with Council of Architecture.
13. HR Graduate and full-time regular MBA or equivalent (2 years duration) with specialization
in HRM/HRD/PM&IR/Labour Welfare.
14. PR Full-time regular Bachelor’s Degree in Mass Communication/Journalism/ Literature

(Hindi/English) and Post Graduate Degree/Full-time regular Diploma of two years in

Journalism/Mass Media/Mass Communication.

15. Law Professional degree in Law (3 years regular course after graduation OR 5 years integrated
regular course after 10+2) and candidates should be eligible to get himself enrolled as an

Advocate in Bar Council of India to do practice in courts in India

16. CA&CS Graduate with Membership of Institute of Company Secretaries of India.
17. CP&MS Post Graduate in Mathematical Statistics/Operation Research/Statistics/Applied

Statistics/Economics with Statistics/Mathematics with Statistics from any university
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SI. No.

Deptt. Qualification

recognised by UGC.

18.

Eco Planning Post Graduate in Mathematical Statistics/Operation Research/ Statistics/Applied
Statistics/Economics with Statistics/Mathematics with Statistics from any university
recognised by UGC.

19.

Cartography Full-time regular Bachelor’s Degree in Engg./Tech. in Civil.
Or

Degree in Geography and full-time regular Degree/Post Graduate Diploma in
Cartography.

20.

Official Post-Graduation in Hindi or in English with English or Hindi respectively as a Subject at
Language Degree Level or Post-Graduation in any other subject with Hindi and English as
compulsory / elective subject at Degree Level.

Experience for Jr. Executive (OL): Experience of two years in Translation relating to
Glossary and from English to Hindi and Hindi to English preferably of Technical or
Scientific literature.

Percentage of Marks: Minimum 60% marks or equivalent for Bachelor’s Degree and also for PG
Degree/Diploma including MBA. Minimum pass marks for CA/ICWA/CS.

Note:
Degree/Diploma/Certificate/Membership examination should be :

(i) From a recognized/deemed university or from an apex institution (IIT/LIM/IIMS/XLRI/TISS, etc.)
recognized by Government of India; and

(i) In first class/division (60% or above marks)
Departmental Examination (under 25% quota):

The criteria of 60% marks in Graduation / Post Graduation / Diploma for Departmental candidates will be 55%
marks for appearing in Departmental examination for the post of Junior Executive.

Experience:

The experience requirement for direct recruitment to the grades of Junior Executive (E-1), Manager (E-3) and
DGM (E-6) shall be as follows:

(i) No experience is essential for direct recruitment as JE level (E-1) except for the post of Jr. Executive
(Official Language).

(i) Five years’ work experience in the executive cadre in the discipline concerned is essential for direct
recruitment to Manager (E-3) level. Ten years’ service in the executive cadre in the discipline
concerned inclusive of five years’ service at Sr. Manager Level (E-4 level) or above is essential for
direct recruitment to DGM (E-6) level.

(iii) No Direct Recruitment at E-3 level in ATC discipline.

Weightage for additional/higher qualification/experience will be given at the time of interview/DPC/Selection
Committee.

The qualification/experience prescribed in the R&P Regulations which were in vogue before the issue of Order
dated 29.08.2011 i.e. those mentioned in Annexure-l1 will be followed for promotion of pre-29.08.2011
departmental candidates to various posts/grades. However, for promotion of those recruited on or after issue of
the order dated 29.08.2011, the qualification/experience requirements shall be regulated as per the
qualification/experience contained in the order dated 29.08.2011.

The departmental candidates possessing recognised degrees obtained through part-time/ correspondence /
distance education mode shall be eligible to appear in the direct recruitment examination conducted against
vacancies at various levels / cadre in the organisation.

* Technical and Equipment Directorates have been renamed as “Technical Directorate”

** Personnel/Admn. Directorate has been renamed as “Human Resource Management (HRM) Dte.” with two
wings viz. HR Directorate &Admn. Department.
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*** House Keeping cadre has been formed part of “Terminal Management”.
6. For Direct Recruitment to the post of Junior Executive (ATC) :

a. Medical Standard : No license or rating under Rule 103 shall be issued or renewed unless the applicant
holds a medical fitness certificate issued by DGCA after undergoing a medical examination by an
approved medical authority and satisfying the medical standards as specified by the DGCA for the
purpose.

b. Background check : Before enrolling a person for undergoing the Air Traffic Control Training, Airports
Authority of India shall obtain a report on the background check from the Government agency
concerned and the proof of the background check shall be submitted to the licencing authority at the
time of submission of application for issue of licence.

c. Proficiency in English language assessment : The candidate shall have minimum proficiency in both
spoken and written English of the level of 10 + 2 standard. As specified by DGCA, he/she shall also
attain the ICAO language minimum proficiency level 4 (operational) for the purpose of issue of licence
or rating.

d. Any candidate who is not able to attain ICAO proficiency level 4 or above during the training, his/her
services are liable to be terminated.

7 For filling posts on deputation in Security Directorate, the prescribed qualifications are as under:

S.No. Cadre/Grade Qualification for Deputationists

01 DGM (Security) Graduate with 10-15 years’ experience in security related matters as Lt.
Col/Commandant or equivalent (minimum one year regular service in the
grade)

02 Manager (Security) Graduate with 3-5 years’ experience in security related matters as
Captain/Assistant Commandant or equivalent (minimum one year regular
service in the grade)

03 Junior Executive Graduate with 2 years’ experience in security related matters as Subedar /

(Security) Inspector or equivalent (minimum one year regular service in the grade)
Note :

a) The above qualification is only for deputation and personnel taken on above qualification will not be absorbed.

Annexure-llI

THE EDUCATIONAL QUALIFICATIONS/EXPERIENCE FOR DIRECT RECRUITMENT/PROMOTION
FOR EMPLOYEES TO THE VARIOUS GRADES IN THE NON-EXECUTIVE CADRES:

INDUCTIONS AT NE-1
[ Pre-Revised - . 4400-6920] [ Revised Scale —X. 10200-23000]

S. | Designation Deptt. Qualifications

No. Maximum age: 27 years.

1. Jr. Attendant (Civil) CIVIL 10" pass, should have good physique.
2. Jr. Attendant (Horticulture)/ Mali CIVIL 10" pass, should know the gardening.
3. Jr. Attendant (Sewer) CIVIL 10" pass, knowledge of related trade.
4. Jr. Attendant (Electrical)/ Wireman | ELECT 10" pass, should have good physique.
5. Jr. Attendant (House Keeping) HK 10" Pass.

6. | Jr. Attendant (Medical) MEDICAL | 10" Pass.

7. Jr. Attendant (Caneman) MM 10" pass, knowledge of related trade.
8. | Jr. Attendant (Store) MM 10™ pass.

9. Jr. Attendant (Workshop) MT 10™ pass, preferably ITI, knowledge of
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related trade.

10. | Jr. Attendant (Airport) OPS 10" pass, knowledge of related trade.

11. | Jr. Attendant (Security) OPS 10™ pass, should have good physique.

12. | Jr. Attendant (Office) HRM 10" pass.

INDUCTIONS AT NE-4
[Pre-Revised Scale- . 5500-10060] [ Revised Scale —¥. 12500-28500]
Sl. Designation Deptt. Qualifications with 2 years relevant experience
No. in the concerned discipline
Maximum age 30 years.
1. Jr. Asstt. (Cartography) ATM 10" pass + ITI
2. Jr. Asstt. (Fork Lift) CARGO 10™ pass, ITI Fitter/Motor Mechanic.
3. Jr. Asstt. (Drawing — Civil) | CIVIL 10™ pass, ITI in Civil D’manship.
4, Jr. Asstt. (Carpentry) CIVIL 10™ Pass with ITI Trade Certificate.
5. Jr. Asstt. (Laboratory) CIVIL 10™ Pass, experience in soil testing laboratory.
6. Jr. Asstt. (Masonry) CIVIL 10™ Pass with ITI in related trade.
7. Jr. Asstt. (Plumber) CIVIL 10™ Pass, ITI in related trade.
8. Jr. Asstt. (Drawing- | ELECT 10" Pass, ITI in Elect & Mechanic
Electrical) Draughtsmanship.
9. Jr. Asstt. (Lift Operation- ELECT 10™ Pass, ITI in related trade.
cum-Mechanic)

10. Jr. Asstt. (ACR) ELECT 10™ Pass, ITI Air Condition/Refrigeration.
11. Jr. Asstt. (Aerobridge) ELECT 10™ Pass, ITI in Wireman Trade.
12. Jr. Asstt. (Wireman) ELECT 10™ Pass, ITI in related trade.
13. Jr. Asstt. (Electronics) ELECTRONICS 10™ Pass, ITI in related trade.
14. Jr. Asstt. (Fire Services) FIRE Educational Qualification: 10+3 years’ approved

regular Diploma in Mechanical/Automobile/Fire
with minimum 50% marks;

OR
12" Pass (Regular Study) with 50% marks

Driving License:
a. Valid Heavy Vehicle Driving Licence;

OR

b. Valid Medium Vehicle Licence issued at least
one year before the date of advertisement.

OR

c. Valid Light Motor Vehicle Licence issued at
least two years before the date of advertisement.

In case of b & c, the incumbents will be required
to acquire Heavy Duty Driving License within one
year of appointment before completion of their
probation period. In case they fail to acquire/
obtain the Heavy DUTY Driving License, their
probation period will be extended for one more
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Sl Designation Deptt. Qualifications with 2 years relevant experience
No in the concerned discipline

Maximum age 30 years.
year in order to obtain Heavy Duty Driving
License, till such time, they will not be confirmed
and their increments will also be withheld.
Moreover, no further extension will be granted
beyond two years and their services will stand
terminated.
Driving Test:
The driving test will be conducted on Light Motor
Vehicle.
Training Period:
The existing training period of 16 weeks will be
further extended to 18 weeks in which 02 weeks
training should be exclusively meant for imparting
training on maintenance and driving on Heavy
Duty Vehicle.
Desirable:
Due weightage shall be given to a candidate
possessing any one or more (subject to maximum
limit of the following)
a. Computer Science as subject at 12" class level;
b. NCC ‘B’ Certificate
¢. Relevant experience in an aviation/ regular /
industrial fire service
d. Basic Fire Fighting Training Course from AAI
Fire Training Establishment.
e. Sub-Fire Officer course from National Fire
Service College, Nagpur

15. Jr. Asstt. (House Keeping) | HK 10" Pass with one vyear Diploma in
Sanitation/Housekeeping.

16. Jr. Asstt. (Patwari) LAND 10™ Pass

17. Jr. Asstt. (Surveyor) LAND 10™ Pass, ITl in related trade.

18. Jr. Asstt. (Upholstery) MM 10™ Pass, knowledge of related trade.

19. Jr. Asstt. (Operator-cum- | ELECTRICAL 10™ Pass, ITI in Diesel Mechanic/Electrical.

Mechanic)

20 Jr. Asstt. (Auto Electrical) | MT 10™ Pass, ITI in Auto Electrician Trade.

21. Jr. Asstt. (MT) MT 10™ Pass, ITI in Auto Mechanic Trade.

22. Jr. Asstt. (Office) HRM Graduate+30/25 W.P.M. Typing Speed — Only
under Employment Assistance Scheme.

23. Jr. Asstt. (Drawing-Plg.) PLG. 10" Pass, ITI Architecture/Civil D’manship.

24, Jr. Asstt. (Photo Printing) | PLG. 10" Pass, ITl in related trade.

25. Jr. Assistant (Driver) MT Essential:10th Pass, with valid driving licence for
the last 2 years for Heavy Motor Vehicles. Should
be able to rectify starting troubles and should have
at least elementary knowledge of repairs.
Candidates possessing the higher qualifications of
10+2 will be given suitable weightage.
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Sl Designation Deptt. Qualifications with 2 years relevant experience
NO in the concerned discipline

Maximum age 30 years.
Desirable: Knowledge of local language / Hindi/
English.
Experience: Should have at least 2 years’
experience of driving heavy vehicles. Persons
with additional experience of driving/operating
earth moving equipments will be preferred.
Eye Sight :
> Distant vision of 6/6 with each eye without
glasses.
» Near vision N-5 with each eye with our
without glasses.
» (Visual evaluation is for each eye
individually).
» Colour vision should be normal with as
determined by Ischihara charts.
> Field of vision each eye should have full field
of vision as determined by confrontation test.
Hearing : Normal
INDUCTIONS AT NE-5
[Pre-Revised Scale . 5800-10960] [Revised Scale — ¥ 13400-30500]

S Designation Deptt. Qualifications

No. Maximum age 30 years.

1. Assistant CARGO Graduate with 2 years relevant experience in the

(Cargo Protection) concerned discipline.

2. Assistant (Telephones) ELECTRONICS | Graduate with related trade certificate with 2 years
relevant experience in the concerned discipline.

3. Assistant (Hindi) HINDI Graduate with typing speed 30 wpm with computer
knowledge with 2 years relevant experience in the
concerned discipline.

4. Assistant (Store) MM Graduate plus 40(English) / 30(Hindi) Typing speed.

5. Assistant (Hostess) OPS. Graduate with computer knowledge subject to
audition/trade test with 2 years relevant experience in
the concerned discipline.

6. Assistant (Office) HRM Graduate with typing speed 40 wpm with computer
knowledge with 2 years relevant experience in the
concerned discipline subject to trade test.
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INDUCTIONS AT NE-6

[Pre-Revised Scale- T. 6300-12060] [Revised Scale —. 14500-33500]

S Designation Deptt. Qualifications with 2 years relevant experience
No in the concerned discipline
Maximum age 30 years.
1. Sr. Assistant (ATC) ATC B.Sc./Diploma in Electronics/ Telecommunication
/Radio Engineering.
2. Sr. Assistant (Civil) CIVIL Diploma in Civil Engg.
3. Sr. Assistant CIVIL B.Sc. Agriculture/Horticulture
(Horticulture)
4. Sr. Assistant(Statistics) CP&MS PG in Eco./Stat./Maths
5. Sr. Assistant (Elec.) ELECTRICAL Diploma in Electrical Engg.
6. Sr. Assistant ELECTRONICS | Diploma in Electronics / Telecommunication /
(Electronics) Radio Engineering.
7. Sr. Assistant (Accounts) FIN. Graduate preferably B.Com. with computer
training course of 3 to 6 months.
8. Sr. Assistant (Hindi Steno) HINDI Graduate with speed 80/40 w.p.m. with 2 years in
OL and computer proficiency.
9. Sr. Assistant (Land) LAND Graduate with Dip. In Business Management.
10. Sr. Assistant (Legal) LAW Graduate with LLB.
11. Sr. Assistant (Medical) MEDICAL 10+2 with Diploma (3+1 years) in Nursing &
Midwifery.
12. | Sr. Assistant (Stores) MM Graduate, Dip. In Materials Mgmt.
13. Sr.Assistant Workshop) MT 3 years Diploma in Trade (Electrical /Mechanical /
Automobile) with 2 years’ experience in the trade.
14. | Sr. Assistant (GFS) OPS. Graduate with LMV licence. Dip. In Management
will be preferred.
15. Sr. Assistant (Steno) HRM Graduate with 80/40 w.p.m. with 2 years
experience and computer proficiency.
16. Sr. Assistant (PR)/ PR Graduate, Diploma in PR/Journalism.
Liaison Asstt.
17. Sr. Assistant (TM) | TERMINAL 10™ pass/10+2 with 3 years Diploma in Hotel
(Previously House Keeping) | MANAGEMENT | Mgmt OR Graduate with Diploma in Sanitation or
Public Hygiene/House Keeping.
18. | Sr. Assistant (OL) HINDI Masters in Hindi with English as a subject at

Graduation level OR Masters in English with
Hindi as a subject at Graduation level.

OR

Masters in any subject apart from Hindi/English
from a recognized University alongwith Hindi and
English as compulsory/optional subjects at
graduation level.

OR

Masters in any subject apart from Hindi/English
from a recognized University alongwith Hindi and
English as medium and compulsory/optional
subjects or medium of examination at graduation
level. Means if at graduation level Hindi is

medium  then  English  should be as
compulsory/optional subject or if English is
medium  then Hindi  should be as

compulsory/optional subject.
OR

[PART II—SEC. 4]
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Graduation Degree from a recognized University
along  with Hindi and English as
compulsory/optional subjects or any one out of
both as medium of examination and other as
compulsory/optional subject along with recognized
Diploma/Certificate course of Hindi to English and
English to Hindi Translation or two years’
experience of Hindi to English and English to
Hindi Translation at Central/State government
offices including  Government of India
Undertakings or reputed organizations.

Desirable: Knowledge of Hindi Typing.

Grant of exemption from typing test to persons appointed either by direct recruitment (including compassionate
appointment) or by promotion from Group D to NE-4/NE-5 as Junior Assistant (HR)/Assistant (HR) as follows provided
they have computer knowledge.

(A) When exemption may be allowed

(i If above 45 years of age on the date of their appointment the exemption may be granted from the date of
their appointment.

(i) If between the age of 35 years and 45 years at the time of appointment exemption may be granted on
attaining the age of 45 years.

(iii)  If below 35 years of age on the date of appointment, may be given exemption after 10 years of service as Jr.
Assistant (HR)/Assistant(HR) provided they have made two genuine attempts to pass the typing test,
otherwise they may be granted

Note:

(@ “The “genuine attempts” referred to above would be determined by the Head of the HRM Department keeping
in view that mere appearance in the test or perfunctory attempt would not constitute a genuine attempt.

(b) Whether a person has ‘computer knowledge” would be determined by the Head of the HRM Department.

(B) Release of increments

(i) On such exemption being granted, the increments of affected persons may be released from the date from which
such exemption is granted to them without any arrears for the period prior to the date of exemption, such to
the retention of normal annual date of increment;

(i) On their passing the typing test, the increments may be released from the date of the test without any arrears for
the period prior to the date of the test, subject to retention of the normal annual date of increment.

© Eligibility for regularization/confirmation/promotion

Such persons would be eligible for regularization/confirmation in Junior Assistant (HR) / Assistant (HR) grade
or for promotion to a higher grade, only from a date not earlier than the date of exemption or the date of the test
at which they passed the Typing Test, as the case may be.

ANNEXURE-III

THE EDUCATIONAL QUALIFICATIONS / EXPERIENCE FOR DIRECT RECRUITMENT/PROMOTION
FOR EMPLOYEES JOINED PRIOR TO 29.08.2011 TO THE VARIOUS GRADES IN THE EXECUTIVE
CADRES:

INDUCTION IN E-1 JUNIOR EXECUTIVE LEVEL
[Pre-Revised Scale- ¥ 8600-250-14600] [Revised Scale- ¥ 16400-40500]

S. Discipline Qualification

No. Maximum Age-27 years.

1. ATC Engineering degree in Electronics/ Telecommunication/Radio-Engg./Electrical with
specialization in Electronics OR equivalent.




82 THE GAZETTE OF INDIA : EXTRAORDINARY [PART I1I—SEC. 4]

S. Discipline Qualification

No. Maximum Age-27 years.

2. Communication Engineering degree in electronics/ telecommunications/Electrical with specialization
in Electronics OR equivalent.

3. Civil Degree in Civil Engg. OR equivalent.

4. Electrical Degree in Electrical Engg. OR equivalent.

5. | Technical* Degree in Engineering (Electrical/Mechanical/Automobile) OR equivalent.

6. Information Technology | Degree in  Engineering with  specialization in  Computers/Computer-
Engg./Electronics/IT or equivalent/MCA or equivalent. “B” level qualification of
DOEACC/Electrical with specialization in Electronics.

7. Architecture Degree in Architecture OR equivalent.

8. | Airport Operation Graduate in science with MBA or equivalent. LMV license essential.

9. HRM** Graduate with MBA (HRD) or MA with Personnel Mgmt. OR equivalent.

10. | Law Graduate in Law.

11. | Public Relations Graduate with Degree/PG Diploma in Journalism/PR OR equivalent.

12. | Economic Planning PG in Econ/Stat/Maths with PG Diploma in Computer Applications OR equivalent.

13. | Finance CA/ICWA, MBA(Finance) OR equivalent.

14. | Commercial Graduate in Commerce/Econ/Stat. with MBA(Marketing/Finance) Degree in Law
desirable OR equivalent.

15. | Personal Assistant Graduate with PG Diploma in Personnel Management/HRM+100 w.p.m.
shorthand+40 wpm typing. Knowledge of computer.

16. | Land Management PG Degree or equiv. in Bus. Admn./MBA or Degree in Engg./Arch/Law OR
equivalent.

17. | Cargo Graduate with MBA OR equivalent.

18. | Terminal Graduate with MBA/3 years Dip. In HM or HK OR equivalent.

Management***

19. | Horticulture M.Sc. in Agriculture OR equivalent.

20. | Fire Services Graduate + Grad. IFE or Divisional Officers Course or BE(Fire) & equiv.+ Valid
HTV Licence.

21. | Cartography BE(Civil) OR equivalent.

22. | Electronics First Class (*) Engineering degree (BE/B.Tech) in Electronics/Telecommunication/
Electronics & Communication from a recognized University/deemed University;

OR
Passed in First-Class* Section A and B of the Institution Examinations (Electronics
& Telecommunications) of the Institution of Engineers (India);
OR
Passed in First-Class* Graduate Membership Examination of the Institute of
Electronics and Telecommunication Engineers (India).
Note: (*) First —Class means First-Class/Division with 60% or above marks.
INDUCTION IN E-3 MANAGER LEVEL
[Pre-Revised Scale - ¥ 13000-350-18250] [Revised Scale — ¥ 24900-50500]
S. | Discipline Qualification with minimum 2 years relevant experience in the concerned

No.

discipline (Maximum Age-32 years)
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S. | Discipline Qualification with minimum 2 years relevant experience in the concerned
No discipline (Maximum Age-32 years)
1. | HR First Class Graduate with MBA (HRD) or MA with Personnel Mgmt. OR
equivalent.
2. | Law First Class Graduate in Law.
3. | Public Relations First Class Graduate with Degree/PG Diploma in Journalism/PR OR equivalent.
4. | Economic Planning First Class PG in Econ/Stat/Maths with PG Diploma in Computer Applications
OR equivalent.
5. | Finance First Class CA/ICWA, MBA FINANCE Or equivalent.
6. | Commercial First Class Graduate in Commerce/Econ/Stat. with MBA (Marketing/Finance)
Degree in Law desirable OR equivalent.
7. | Land Management First Class PG Degree or equiv. in Bus. Admn/MBA or Degree in
Engg./Arch./Law OR equivalent.
8. | Cargo First Class Graduate with MBA OR equivalent.
9. | Airport Operations First Class Graduate in science with MBA OR equivalent LMV license essential.
10. | Terminal Management | First Class Graduate with MBA/3 years Dip. In HM OR equivalent.
11. | Communication First class Engineering degree in electronics/telecommunications/Electrical with
specialization in Electronics OR equivalent
AND
Two years work experience.
12. | Air Traffic Control First Class Engineering degree in Electronics/Telecommunication/Radio
Engg./Electrical with specialization in Electronics OR equivalent.
AND
Two years work experience.
13. | Technical First Class Degree in Electrical/Mechanical/Automobile Engg. OR equivalent.
14. | Civil First Class Degree in Civil Engg. OR equivalent.
15. | Electrical First Class Degree in Electrical Engg. Or equivalent.
16. | Horticulture First Class M.Sc. in Agriculture OR equivalent.
17. | Fire Services First Class Graduate+Grad. IFE or Divisional Officers Course or BE(Fire)
&equiv.+valid HTV License. OR equivalent.
18. | Information First Class Degree in Engineering with specialization in Computers/Computer
Technology Engg./Electronics/IT or equivalent/MCA or equivalent. “B” level qualification of
DOEACCI/Electrical with specialization in Electronics.
19. | Architecture First Class Degree in Architecture OR equivalent.
20. | Medical First Class MBBS
21. | Electronics First Class (*) Engineering degree (BE/B.Tech) in  Electronics/
Telecommunication/Electronics & Communication from a recognized
University/deemed University;
OR
Passed in First-Class* Section A and B of the Institution Examinations
(Electronics & Telecommunications) of the Institution of Engineers (India);
OR
Passed in First-Class* Graduate Membership Examination of the Institute of
Electronics and Telecommunication Engineers (India).
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S. | Discipline Qualification with minimum 2 years relevant experience in the concerned
No discipline (Maximum Age-32 years)

AND
Two years work experience.

Note: -(*) First —Class means First-Class/Division with 60% or above marks.

22. | Cartography First Class BE(Civil) OR equivalent.

Note: The Executives in the cadre of Communications, ATC and Electronics will be inducted after passing the
specialized training/courses. Considering the specialized nature of job, two years’ experience will be required.

INDUCTION IN E-6 DEPUTY GEN. MANAGER LEVEL
[Pre-Revised Scale - ¥ 17500-400-22300] [Revised Scale — ¥ 36600-62000]

S. | Discipline Qualification with minimum 10 years relevant experience in the concerned

No discipline (Maximum Age-40 years)

1. | HRM First Class Graduate with MBA (HRD) or MA with Personnel Mgmt. OR
equivalent.

2. | Law First Class Graduate in Law OR equivalent.

3. | Public Relations First Class Graduate with Degree/PG Diploma in Journalism/PR OR equivalent.

4. | Economic Planning First Class PG in Econ/Stat/Maths with PG Diploma in Computer
Applications/MBA OR equivalent.

5. | Finance First Class CA/ICWA, MBA FINANCE Or equivalent.

6. | Commercial First Class Graduate in Commerce/Econ/Stat. with MBA (Marketing/Finance)
Degree in Law desirable OR equivalent.

7. | Land Management First Class PG Degree or equiv. in Bus. Admn./MBA or First Class Degree in
Engg./Arch./Law OR equivalent.

8. | Cargo First Class Graduate with MBA OR equivalent.

9. | Airport Operations First Class Graduate in science with MBA OR equivalent LMV license essential.

10. | Communication First class Engineering degree in electronics/telecommunications/Electrical with
specialization in Electronics OR equivalent

11. | Air Traffic Control First Class Engineering degree in Electronics/Telecommunication/Radio
Engg./Electrical with specialization in Electronics OR equivalent.

12. | Technical First Class Degree in Electrical/Mechanical/Automobile Engg. OR equivalent.

13. | Civil First Class Degree in Civil Engg. OR equivalent.

14. | Electrical First Class Degree in Electrical Engg. Or equivalent.

15. | Fire Services First Class Graduate plus Grad. IFE or Divisional Officers Course or First Class
BE(Fire) & equiv. plus valid HTV License. OR equivalent.

16. | Information First Class Degree in Engineering with specialization in Computers/Computer

Technology Engg./Electronics/IT or equivalent/MCA or equivalent. “B” level qualification of

DOEACCI/Electrical with specialization in Electronics.

17. | Architecture First Class Degree in Architecture OR equivalent.

18. | Electronics First Class degree in Electronics/Telecommunications/ Electrical with
specialization in Electronics OR equivalent.

19. | Cartography First Class BE (Civil) OR equivalent.

20. | CA&CS Graduate with Membership of Institute of Company Secretaries of India.
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ANNEXURE-IV
DPC GUIDELINES

As per the provisions of the R&P Regulations, the DPCs are required to be conducted for different categories of posts
falling vacant. The broad guidelines for conducting the DPCs are as under:

1. CONSTITUTION OF DPC.

(i) The Departmental Promotion Committee will be constituted for selection of suitable candidates with
respect to the level of posts and the representatives of SC/ST will be included/co-opted. The member
of the DPC will be atleast two levels higher than the posts for which the DPC is conducted wherever
possible. Where the posts are to be filled up on the basis of interview, an outside expert will also be
associated with the DPC/Selection Committee.

(i) Each Departmental Promotion Committee should decide its own method and procedure for objective
assessment of the suitability of the candidates who are in the consideration zone for promotion. In
order to ensure greater selectivity in the matter of promotions and for having uniform procedures for
assessment by the DPCs, the following guidelines are prescribed:

(a) While merit has to be recognized and rewarded, advancement in an employee’s career should
not be regarded as a matter of course, but should be earned by dint of hard work, good conduct
and result oriented performance as reflected in the Performance Appraisal Reports (PARs),
and based on strict and rigorous selection process.

(b) The average performance should be regarded as routine and undistinguished. It is only
performance that is really note-worthy which should entitle an employee to recognition and
suitable rewards in the matter of promotion.

(c) Confidential Rolls are the basic inputs on the basis of which assessment is to be made by each

DPC. The evaluation of Performance Appraisal Reports (PARs) should be fair, just and non-
discriminatory. Hence:

0]
(i)

(iii)

(iv)

v)

(vi)

2. BENCH MARK

The DPC should consider PARs for equal number of years in respect of all
employees considered for promotion.

The DPC should assess the suitability of the employees for promotion on the basis of
their service record and with particular reference to the PARs in accordance with the
eligibility period prescribed for next higher post for different levels (If more than one
PAR has been written for a particular year, all the PARs for the relevant year shall be
considered together as the PAR for one year).

Where one or more PARSs have not been written for any reason during the relevant
period, the DPC should consider the PARs of the years preceding the period in
question, and if in any case even these are not available, the DPC should take the
PARs of the lower grade into account to complete the number of PARs required to be
considered as per para ii(c)-ii above. If this is also not possible, all the available
PARs should be taken into account.

No extra weightage will be given by the DPC to the employee officiating on a higher
post on ad-hoc basis.

The DPC should not be guided merely by the overall grading that may be recorded in
the PARs, but should make its own assessment on the basis of the entries made in the
PARs particularly in respect of cases where the overall grading in the PAR may be
inconsistent with the remarks under various parameters and attributes.

The proceedings of the DPC shall be legally valid and can be acted upon
notwithstanding the absence of any of its members, other than the CHAIRMAN
provided that the absentee member was duly invited, but he absented himself for one
reason or the other and there was no deliberate attempt to exclude him from the
deliberations of the DPC and provided further that the majority of the members
constituting the DPC, are present in the meeting. However, under no circumstances
DPC should be conducted in the absence of SC/ST representative.

Q) The bench mark for promotion from Joint GM to GM and GM to ED will be ‘Very Good’. The
officers shall be empanelled in accordance with the select list drawn by the DPC based on PARSs,
length of service in the next below grade and interview.



86

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I1l—SEC. 4]

(i)

(iii)

(iv)

The bench mark for promotion to the grade of DGM and Joint GM will be ‘Very Good’. The
DPC for promotions to the above grades/posts, will give one of the following overall grading’s to the
officers who are in the consideration zone:-

a) Outstanding
b) Very Good
C) Good

d) Average

e) Unfit

While drawing up the Select Panel for promotion, officers graded as ‘Outstanding” will be placed
enbloc senior to the officers who are graded as “VERY GOOD’ provided they are within the number of
vacancies for which the DPC is held. Since the bench-mark is “VERY GOOD’ for promotions to the
grade of DGM and Joint GM the officers getting overall grading’s lesser than ‘VERY GOOD’ will not
be empanelled.

For promotion to the grade of DGM(E-6) and above, while the benchmark will continue to be ‘Very
Good’, the DPC shall ensure that out of the five years PARs, at least four are ‘Outstanding’ for grading
the officer as ‘Outstanding’ and at least four are “Very Good’ or above for grading the officer as ‘Very
Good’.

For Promotions to the level of Junior Executive (E-1) to Sr. Manager (E-4):

For promotions to the post of Asstt. Manager (E-2) up to the grade of Sr. Manager (E-4), the bench-
mark will be ‘GOOD’. The DPC, for promotion to these posts/grades in these categories, grade
officers as OUTSTANDING, VERY GOOD, GOOD, AVERAGE and UNFIT as above. While
drawing up the Select Panel for promotion, officers graded as ‘OUTSTANDING’ will be placed en-
bloc senior to all the officers graded as ‘GOOD’, provided they are within the number of vacancies for
which the DPC is held. Similarly, for placing Sr. Manager (E-4) to Asstt. Gen. Manager (E-5), the
bench mark will be “Good”.

For Promotions in the Non-Executive Grades:

Promotion to all these grades will be on the basis of seniority-cum-fitness subject to the rejection of
‘UNFIT’. The DPC will therefore grade the employees as ‘FIT or ‘UNFIT’ on the basis of
performance as reflected in their Performance Appraisal Reports (PARs) for the relevant period, and
subject to qualifying test wherever prescribed.

ELIGIBILITY PERIOD:

(i)

(i)

(iii)

(iv)

v)

(vi)

For promotion to the grade of DGM(E-6) and above, while the benchmark will continue to be ‘Very
Good’, the DPC shall ensure that out of the five years PARs, at least four are ‘Outstanding’ for grading
the officer as ‘Outstanding’ and at least four are ‘Very Good’ or above for grading the officer as ‘Very
Good’.

The recommendations of the DPC can be acted upon only after the approval of the designated
Appointing Authority.

For preparing a panel relating to the vacancies in a recruitment year, the latest available records of
service of the employee’s upto the preceding assessment year will be taken into account by the DPC.

The procedure for promotion of employees falling in the above categories as outlined in Regulation
No.-26 of the Airports Authority of India Employees (Conduct, Discipline and Appeal) Regulations,
2003 will be followed.

In all other cases, all eligible candidates shall be treated at par irrespective of the fact whether any
investigations are pending /contemplated.

During the currency of any penalty imposed after the conclusion of a vigilance case, the officials
included in the Select List will not be promoted. The promotion in such cases will be made effective
only after the expiry of the penalty period.

INTERVIEW AND TEST:

Wherever interviews are prescribed, the weightage would be given to PAR ratings, seniority and interview will
be as under:
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1)

DPCs, where there is interview, shall prepare the panels for promotions on the following structured
scheme for award of marks:

(@)  There shall be a total of 100 marks, which shall be allocated as follows:

0] PARs - 50

(ii) Special Attributes & Experience (SAE) - 25

(iii) Interview - 25
Total 100

Note:- (1) Only those officers who secure a minimum of 40 out of 75 marks (for PARs and SAE)
will be called for interview by the DPC.

(2) Overall pass marks (for PARs, SAE and interview), where the benchmark is ‘Very
Good, shall be 65%.

(b)  Marks for PARs will be as follows:

Marks
Outstanding - 10
Very Good - 8
Good - 6
Average - 3
Note:- Where the benchmark is ‘Very Good’, at least four out of five PARs should be ‘Very Good’
or above.
(© For Special Attributes and Experience (SAE), a maximum of 25 marks shall be awarded as
follows:
Marks

Experience - 10
Additional/higher qualification - 10
Outstanding contribution/Achievements - 5

Total 25

(d)  During interview, the DPC shall award a maximum of 25 marks taking into account the
parameters viz., knowledge of subject, rules and procedures, qualities/skills and personality.
However, the DPC may not indicate marks for each parameter separately and may instead choose
to award overall marks only.

(e) (i) The DPC will consider the eligible candidates in two stages. In the first stage, consideration
will be by screening of candidates for interview through circulation of papers to DPC
members and during the second stage, DPC will formally meet to interview the candidates.

(if) Only those officers who secure a minimum of 40 out of 75 marks (for PAR and SAE) will
be called for interview by the DPC.

(iii) The zone for interview will be 2 ‘x” + 4 (‘x” stands for number of vacancies) and it will be
arrived at by screening of those in the eligibility list in descending order till sufficient
number of candidates equal to the prescribed zone 2x+4 of those who secure a minimum of
40 out of 75 is reached (after elimination of candidates who do not get a minimum of 40 out
of 75) for consideration by the DPC at the second stage by interview.

()] After interview, the DPC will, keeping in view the number of vacancies, prepare the select panel
in terms of the merit position based on the total marks obtained (for ‘PARs, SAE and Interview)
by those who were assessed suitable, i.e., who secured a total of 65% marks and above and their
seniority will be determined accordingly.

(g) Ifafter interview sufficient number of officers with the required benchmark of 65% marks are not
available among those who were called for interview then the DPC will prepare the select panel in
terms of merit position based on the total marks obtained by those who secured a minimum of
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65% marks and above and for the unfilled vacancies, a fresh DPC will be held in two stages as
already stated above. This DPC will consider eligible candidates starting from the one who is
next to the last candidates already considered by the previous DPC. Thus, those already
considered will not be considered again by the fresh DPC. This process will continue till all the
unfilled vacancies are filled in the same year.

(h)  The above procedure shall be applicable for selection to the ex-cadre posts also where there is
interview and benchmark is ‘Very Good’.

(i)  For promotion to the grade of DGM(E-6) and above, while the benchmark will continue to be
“Very Good’, the DPC shall ensure that out of the five years PARs, at least four are ‘Outstanding’
for grading the officer as ‘Outstanding’ and at least four are ‘Very Good’ or above for grading the
officer as “Very Good’.

5. ZONE OF CONSIDERATION:

i) NORMAL CONSIDERATION ZONE:

i)

6.

For the purpose of determining the number of officers to be considered for promotion against selection posts,
the zone of consideration will be as follows:

No. of Vacancies Normal Zone Zone for Consideration for SC/ST
1 5 5
2 8 10
3 10 15
4 12 20
5 and above Twice the No. of vacancies +4 5 Times the No. of vacancies.

EXTENDED CONSIDERATION ZONE:

Where sufficient number of officers with required bench-mark are not available within the zone of
consideration, the DPC would place required number of officers falling within the zone of consideration with the
required benchmark on the select panel and for the unfilled vacancies, a fresh DPC will be held by considering the
required number of officers beyond the normal-zone of consideration, subject to their fulfilling the requisite qualifying
service and other conditions as per Regulations.

CRUCIAL DATE FOR DETERMINING ELIGIBILITY.

()
(iii)

(iv)
(v)

(vi)
(vi)

(viii)

The DPC will be held only once in a year between January to March every year.

The vacancies for the period from 1% July of the previous year to 30" June of the current year will be
considered.

The crucial date of eligibility will be 30" June of the current year. PARSs upto previous year will be
considered.

The promotion orders against the anticipated vacancies upto June every year will be issued on
completion of DPC proceedings and requisite service.

The empanelled official will be allowed to join on promotion only on completion of requisite period of
eligibility service in the lower post.

The DPC for the grade of GM and above including APD (GM level)/RED (ED level), will be held
separately on need basis to meet the exigencies.

The above decisions will be followed for the vacancy year 1% July 2010 to 30" June, 2011 onwards.

PREPARATION OF YEAR-WISE PANELS BY DPC WHERE THEY HAVE NOT MET FOR A
NUMBER OF YEARS.

Where for reasons beyond control, the DPC could not be held in a year(s), even though the vacancies arise
during that year (or years), the first DPC that meets thereafter should follow the following procedures:

a)

b)

c)

Determine the actual number of regular vacancies that arose in each of the previous year(s)
immediately preceding and the actual number of regular vacancies proposed to be filled in the current
year separately.

Consider in respect of each of the years those officers only who would be within the field of choice
with reference to the vacancies of each starting with the earliest year onwards.

Prepare a ‘Select List’ by placing the select list of the earlier year above the one for the next year and
SO on.

WAITLIST PANELIN DPC:

i)

To prepare wait-list/select panel by 25% beyond the number of vacancies so identified as on the cut-off
date (30" June).
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i)
i)

iv)

The wait-list / select panel shall have the validity for six months from the date of DPC.
The extended panel be utilized only to the extent of vacancies identified up-to the cut-off date i.e. 30"

June of the year.

The select panel will contain only those names who are eligible for promotion as on cut-off date (30"

June).

REFUSAL TO ACCEPT PROMOTION.
When an employee on his promotion refuses to accept the promotion or asked for reversion to a substantive post
after accepting promotion, he shall stand debarred for promotion for a period of two years. Further, on expiry
of two years period, the promotion will not be automatic but the employee will be considered afresh in the next
DPC being held after completion of two years of debarred period.

Annexure-V
PROFORMA FOR THE USE OF DPC / SELECTION COMMITTEE
(Where there is interview and Bench-mark is “Very Good”)
Date of Interview Discipline:
Cadre/Ex-cadre:
Name of Post:
S. Names Marks for PARs Marks for Marks for Special Total Marks Remarks
No. Maximum= 50 Interview Attributes and (Selected/
4 out of 5 PARs Maximum = 25 Experience Maximum=100 Not-
should be VG as per Maximum = 25 Pass-marks=65 Selected)
the Benchmark (Annexure)
Marks Awarded Marks Awarded Marks Awarded Total Marks
A (B) (©) Awarded
(A+B+C)
1 2 3 4 5 6 7
Proforma for Cadre Posts
Discipline:  -—-—-m-mmmmmeeeeee-
Name of Post:
Date of Interview: -----------------—-
Marks for Special Attributes and Experience for DPCs
Sl. Name Experience Additional Qualification Outstanding Grand
No. (Max- 10 marks) (Max- 10 marks) Contribution Total
Note: No marks for prescribed qualification / (Max- 25
Achievement marks)
(Max- 5 (v+ ix+ X)
marks)
Prescribed Additional Total PG PG Any other Total
Experience Max-5@ | [iii+ | Degree Diploma | qualificati | (vi + vii +
(5 marks) 1 mark per iv] (5 marks) 3 on viii)
completed marks) (2 marks)
year
(i) (ii) (iii) (iv) v) (vi) (vii) (viii) (i%) (x) (xi)
Proforma for Ex- Cadre Posts
Discipline:
Name of Post:
Date of Interview: -------------------
Marks for Special Attributes and Experience for Selection Committee
Sl. | Name Experience Additional Qualification Outstanding Grand
Contribution / Total
No. (Max- 10 marks) (Max- 10 marks) Achievement
Note: No marks for prescribed qualification (Max- 5 (mz)r(l;sz)s
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marks) (v+ ix+ Xx)
Prescribed | Additional Total PG PG Any other Total
Experience L Degree Diploma | qualification .
Max -5 @1 [iii +iv] (vi+
(5 marks) mark per 5 3 (2 marks) vii +
completed year marks) marks) viii)
for holders of
equivalent posts
(i) (i) (iii) (iv) ) (vi) (vii) (viii) (ix) (x) (xi)
Annexure-VI
TABLE SHOWING SELECITON PROCESS FOR RED/APD GRADE I, 111 & IV LEVEL
Selection process | Stage —I (Maximum marks) Stage-11
for
APD Grade I, Il & | PAR of last 5 years out 50 Stage — |1 40 marks
VG’ 05
Experience 05
Qualification
Qualifying Marks Total — 40 marks Total marks
(Stage 1+11) = 65
TABLE SHOWING SELECITON PROCESS FOR APD GRADE -II
Selection process Stage —I Stage-11
for
APD Grade Il PAR of last 5 years out 80% Stage — |1 35 marks
of which 4 should be Weightage Interview
LVG?
£ ] 05
xpe_rl_enc_e 05
Qualification
Case study presentation 15 marks
and
Stage-I
Interview
Qualifying Marks Total — 42 marks Total marks
(Stage 1+11)=65

Explanatory Memorandum : In compliance with the order dated 08.08.2017 passed by the Hon’ble High Court of Delhi
in WP (C) No. 7051/2010 titled Pradeep Sharma & Anr Vs Aiports Authority of India, these regulations are being
published along with amendments made from time to time till 08.08.2017. These regulations shall come into force from
the date of their publication in the Official Gazette. However, the regulation 1A shall come into force with retrospective
effect with a view to regularise the services of the existing incumbents working on regular basis to the said posts and it is
certified that by giving retrospect effect to regulation 1A, no one is likely to be adversely affected.
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